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 [The  motions  for  Demands  for  President  to  complete  the  sum  ne-
 Grants  which  were  adopted  by  Lok  cessary  to  defray  the  charges
 Sabha,  are  reproduced  below—Ed.]

 DemanpD  No,  57—MINISTRY  OF
 INDUSTRY

 “That  a  sum  not  exceeding
 Rs.  34,35,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Ministry  of  Industry’.”

 DEMAND  No.  58—INDUSTRIEs
 “That  a  sum  not  exceeding

 Rs.  16,97,90,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Industries’,”

 DemaAnp  No.  59—SA.LT

 “That  a  sum  not  exceeding
 Rs.  51,35,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Salt’.”

 DemAnp  No,  60—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF

 INDUSTRY

 “That  a  sum  not  exceeding
 Rs.  28,52,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Industry’.”

 Demand  No.  129—CarrraL  OUTLAY
 OF  THE  MrnIstTry  OF  InpusTRY

 “That  a  sum  not  exceeding
 Rs.  2,86,29,000  be  granted  to  the

 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Capital  Outlay  of  the  Ministry
 of  Industry’,”

 Ministry  or  Works,  Housinc  AND
 REHABILITATION

 Mr.  Deputy-Speaker:  We  will  now
 take  up  the  Demands  of  the  Ministry
 of  Works  Housing  and  Rehabilitation,
 Seven  hours  are  allotted.  Those  who
 want  to  move  cut  motions  will  please
 send  slips  to  the  Table.

 I  will  first  place  the  Demands  before
 the  House.

 DEMAND  No.  90—MINISTRY  OF  WorRKs,
 HOvusING  AND  REHABILITATION

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  42,75,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Ministry  of  Works,  Housing
 and  Rehabilitation’.”

 Demanp  No.  91—Pusiic  Works
 Mr,  Deputy  Speaker:  Motion  mov-

 ed:
 “That  a  sum  not  exceeding

 Rs.  30,98,53,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Public  Works’.”
 DemaAnpd  No.  92—STATIONERY  AND

 PRINTING

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  10,58,47,000  be  granted  to  the
 President  to  complete  the  sum  ne-
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 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Stationery  and  Printing’.”
 DEMAND  No.  93—EXPENDITURE  ON

 DispLacep  PERsons
 Mr.  Deputy-Speaker:

 ed:
 “That  a  sum  not  exceeding

 Rs.  17,74,85,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Expenditure  on  Displaced  Per-
 sons’.”
 DEMAND  No.  94—OTHER  REVENUE
 EXPENDITURE  OF  THE  MINISTRY  OF
 Works,  Housine  anD  REHABILITATION
 Mr.  Deputy-Speaker:

 ed:
 “That  a  sum  not  exceeding

 Rs.  83,04,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Other  revenue  expenditure  of
 the  Ministry  of  Works,  Housing
 and  Rehabilitation’.”

 Demand  No,  141—Caprra,  OvtTLay
 on  Pusric  Works

 Mr,  Deputy  Speaker:
 ed:

 Motion  mov-

 Motion  mov-

 Motion  mo--

 “That  a  sum  not  exceeding
 Rs.  8,66,49,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Capital  Outlay  on  Public
 Works’.”
 Demanp  No.  142—De.nt  CAPITAL

 OvuTLay
 Mr.  Deputy-Speaker:

 ed:
 “That  a  sum  not  exceeding

 Rs.  22,63,32,000  be  granted  to  the

 Motion  mov-
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 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Delhi  Capital  Outlay’.”

 DEMAND  No.  143—OrnHer  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF  Works,

 HOousING  AND  REHABILITATION

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  7,90,12,000  be  granted  to  the
 President  to  complete  the  sum  ne-
 cessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1965,  in  respect
 of  ‘Other  Capital  Outlay  of  the
 Ministry  of  Works,  Housing  and
 Rehabilitation’.”

 Shri  Tridib  Kumar  Chaudhuri  (Ber-
 hampur):  Mr.  Deputy-Speaker,  Sir,
 in  discussing  the  Grants  relating  to
 the  Ministry  of  Works,  Housing  and
 Rehabilitation,  I  will  not  be  concern-
 «त  sO  much  with  the  works  anc
 housing  part  of  the  Ministry  as  with
 the  rehabilitation  part.  Only  this
 morning,  we  have  been  supplied  with
 a  brochure  detailing  with  photographs
 and  plans  the  various  stately  build-
 ings  that  are  coming  up  in  the  capital
 city  of  Delhi  and  other  places.  1
 would  have  very  much  liked  if  instead
 of  all  this  money  being  put  in  these
 stately  and  super-costly  buildings,  the
 money  were  diverteg  to  rehabilitation,
 rehabilitation  not  only  of  the  refugees
 but  also  of  the  derelict  and  poor
 people  all  over  the  country.

 Having  said  that,  I  come  to  the
 problem  of  rehabilitation  proper,  and
 to  that  part  of  the  rehabilitation  work
 which  relates  to  West  Bengal  and  to
 refugees  coming  from  East  Pakistan
 The  report  of  the  Ministry  supplied
 to  us  has  divided  the  problem  of  re-
 habilitation—the  rehabilitation  of  dis-
 placed  persons  from  East  Pakistan—
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 {Shri  Tridib  Kumar  Chaudhuri]
 into  two  parts:  one  is  the  residuary
 problem  of  the  people  who  have  al-
 ready  come  to  West  Bengal  and  e]se-
 where  from  East  Pakistan  and  the
 other  is  the  problem  of  new  migrants
 from  East  Pakistan  who  have  started
 coming  just  now.  But,  in  order  to  un-
 derstand  the  proportion  and  _  the
 magnitude  of  the  problem  with  which
 we  are  confronted,  I  think  it  is  ne-
 cessary  to  relate  the  background  of  cer-
 tain  facts  with  which  this  Ministry
 is  not  directly  concerned.  But,  85  we
 have  been  informeg  through  the  broc-
 hure  on  new  migrants—the  report  on
 the  fresh  influx  of  migrants  from
 Pakistan—it  was  the  decided  policy  of
 the  Government  to  regulate  the
 migrants  from  East  Pakistan  as  much
 as  possible,  and  this  they  did,  under
 the  terms  of  the  agreement  arrived  at
 with  the  Government  of  Pakistan  at
 the  ministeria]  level  in  the  year  1956.
 From  that  time  onwards,  it  seems  the
 only  categorie,  of  people  who  were
 alloweq  to  come  were,  orphans  with
 no  guardians  in  Fast  Pakistan,  un-
 attached  women  and  widows  with  no
 livelihood  in  Pakistan,  wives  joining
 husbands  in  Pakistan,  grown-up  girls
 going  to  India  for  marriage,  (the
 migration  certificates  in  such  case:  to
 be  issueg  only  to  the  girls  concerned),
 families  ving  in  isolateq  pockets,
 members  of  split  families,  etc.  and
 persons  whose  near  relations—this  is
 the  last  category—on  whom  they  are
 entirely  dependent  are  in  India.  That
 ic  to  say.  excepting  for  these  people,
 this  exceptional  category  of  people.
 all  others  were  generally  not  eranted
 any  migration  certificate.  That  was
 the  accepted  policy  of  the  Govern-
 ment.  Instructions  were  issued  ac-
 cordinelvy.  But  what  happened  in  the
 meantime?  This  was  1  think,  in
 1956.  ‘Then,  some  decision  was  taken
 at  the  Darieeling  Conference  in  Nov-
 ember.  1957.  and  from  15  March.  1958
 these  new  regulation,  ahout  migration
 came  into  operation.  In  spite  of  all
 these  things.  and  in  spite  of  their
 agreement  with  the  Government  of
 Pakistan,  what  happened?
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 We  are  informed  in  the  brochure  that
 in  this  conference—that  is,  the  can-
 ference  which  wag  held  in  Dacca  in
 May,  1956—the  Pakistan  Government
 solemnly  undertook  to  take  various
 steps  to  produce  a  sense  of  security  in
 the  minds  of  minority  communities  in
 East  Pakistan.  But  what  was  the  re-
 sult?  Let  me  read  from  the  report  of
 the  Ministry  of  External  Affairs  for
 1962-63.  Therein,  1  is  mentioneg  very
 clearly  that  in  spite  of  the  fact  that
 we  had  the  1950  Prime  Ministers’
 agreement  with  Pakistan,  in  spite  of
 the  fact  that  in  1956,  again,  the  Pakis-
 tan  Government  held  out  so  solemn
 pledges  to  protect  the  minorities,  “the
 condition  of  the  minority  communities
 in  East  Pakistan,  however,  continues
 as  in  the  last  year,  to  be  unsatisfac-
 tory.  There  were  serious  communal
 riots  in  Khulna,  Jessore  and  Gopal-
 ganj  where  the  minority  communities
 suffered  loss  in  both  life  and  property.
 Besides  these  serious  communal
 troubles,  report,  of  offences  against
 the  person  and  property  of  the  mem-
 bers  of  the  minority  community  con-
 tinueg  to  be  received  throughout  the
 year.”  Because  the  External  Affairs
 Ministry  is  not  concerned  with  rehabi-
 litation,  it  did  not  mention  that  from
 Gopalganj  alone  thousands  of  people
 belonging  to  the  Scheduled  Castes
 came  over  to  India,  but  because  of  the
 decision  that  had  been  arrived  at,
 namely,  not  to  give  any  rehabilitation
 benefits  to  the  neople  who  come  after
 1st  March,  1958,  these  0८००८  were
 literally  stranded.  I  myself  took  up
 the  matter  with  the  Rehabilitation
 Commissioner  of  West  Bengal  Govern-
 ment,  but  they  said  that  their  hands
 were  tied  and  so  they  could  not  do
 anything.

 In  spite  of  these  things,  in  spite  of
 these  solemn  assurances,  and  in  spite
 of  all  the  restriction.  put.  neither  the
 influx  of  minorities  stopped  nor  the
 riots  or  violence  against  the  mincrities
 stopped,  Year  after  vear.  mierants
 are  pouring  in.  In  1961-62  more  than
 13,000  people  arrived.  Then,  in  t
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 next  year,  about  11,000  people  arrived
 in  spite  of  ali  restrictions.  The  latest
 report  of  the  External  Affairs  Minis-
 try  says  that  about  45,700  refugees
 ‘came  over  to  India  in  1963.  That  is,
 all  these  people  continueg  to  come  in
 spite  of  all  restrictions  put,  with  or
 without  migration  certificate.

 Ang  now.  what  has  happened  in
 Pakistan?  After  January,  1964,  people
 have  started  coming  in,  almost  with
 the  onrush  of  a  flood-tide,  The  report
 on  the  fresh  influx  of  migrants  has
 mentioned  that  about  5,000  persons  are
 entering  India  daily,  some  with  migra-
 tion  certificates  and  some  without
 them.  But  not  only  this  Ministry  but
 the  Government  as  a  whole  must
 take  note  of  the  fact  that  the  morale
 of  the  minorities  in  East  Pakistan  is
 completely  broken  and  shattered.
 They  will  not  live  there,  The  figure
 ‘of  5,000  is  perhap.  baseg  on  the  figures
 collected  at  the  Government  reception
 centres.  But  the  fact  is  that  almost  at
 every  border  point,  people  are  cross-
 ing  over.  Not  only  at  the  Petrapole-
 Benapole  border,  not  only  at  the
 Hasanabad  porder  in  24  Parganas,  not
 only  at  the  Gede-Banpur  border.  but
 everywhere  people  are  crossing  the
 border.  I  come  from  a  border  dis-
 trict,  Murshidabad  and  I  can  say  that
 even  before  these  January  distur-
 ances  in  Murshidabad  itself  already
 in  1962  ang  1963,  after  the  Rajshahi

 -viots,  nearly  15,000  to  20,000  people  en-
 tereq  from  North  Bengal.  Most  of
 them  are  still  there.  They  have  not
 been  given  any  rehabilitation  benefits.

 Shri  Hari  Vishnu  Kamath:  Surely,
 Mr.  Deputy-Speaker,  you  will  agree
 that  when  my  colleague  Mr.  T.  K.
 Chaudhuri  is  speaking,  we  must  have
 “quorum  in  the  House.

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung  Now  there  is  quorum.
 He  may  continue.

 Shri  Tridib  Kumar  Chaudhuri:  4s
 ॥  was  saying,  the  morale  of  the
 minorities  in  East  Pakistan  is  com-

 Bote  (Ai)  LSD.—4
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 pletely  shattered  under  the  conditions
 as  obtain  in  East  Pakistan  today.  I
 do  not  know  what  would  be  the  result
 of  the  Home  Ministers’  Conference
 that  is  scheduled  to  take  place  very
 soon.  But  already  more  than  2  lakhs
 of  people  have  arrived,  According  to
 the  very  moderate  and  modest  figures
 of  the  Ministry,  5000  people  are  en-
 tering  daily.  I  might  tell  the  Govern-
 ment  and  the  House  that  they  must
 be  prepared  for  the  arrival  of  at  least
 2  million,  ie,  20  lakhs  of  people  in
 the  course  of  this  year  alone.  For  the
 time  be:ng,  because  of  lack  of  facilities
 for  safe  transit  and  also  partly  due  to
 the  fact  that  facilities  of  obtaining
 migration  certificates  are  still  very
 much  restricted  in  spite  of  a_  little
 liberalisation  and  because  of  the  fact  A
 that  there  are  no  migration  _  offices//
 outside  Dacca,  because  of  all  these
 reasons,  migration  is  still  very  10
 Only  people  who  live  near  the  borders  ,|"
 are  trying  to  cross  over  without  mig-  \-
 ration  certificates.  0

 अ»
 i

 The  information  that  I  have  at  my
 disposal  leads  me  to  believe  that  in
 the  course  of  the  next  two  or  three
 months,  big  jathas  consisting  of
 the  entire  Hindu  population  of  whole
 villages  will  start  moving  without
 migration  certificates,  even  without
 the  assurance  of  safe  transit  facilit-
 ies,  only  putting  their  hope  in  the
 security  of  numbers  because  they
 find  life  wholly  impossible  there.  So,
 I  insist  that  the  plan  of  rehabilitation
 of  new  migrants  should  be  made  on
 that  basis,  on  the  basis  of  2  million
 people,  at  a  very  modest  estimate,
 in  course  of  this  year  alone.

 1  have  a  few  suggestions  to  make
 here,  The  Home  Ministers  conference
 15  meeting  soon.  If  we  want  to  put
 a  stop  to  this  process,  We  have  @
 right  to  ask  of  the  Pakistan  Gov-
 ernment  why  with  effect  from  1961
 they  took  the  decision  unilaterally  to
 abolish  the  Minorities  Ministry  in
 Pakistan,  which  they  were  pound  to
 maintain  under  the  Nehru-Liaquat-”
 Ali  agreement.  We,  on  our  part,
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 [Shri  Tridib  Kumar  Chaudhuri]
 instead  of  lodging  a  protest,  simply
 abolished  our  own  Minorities  Mini-
 Stry  and  in  this  way  minorities  on
 both  sides  of  the  border  were  left
 without  whatever  little  protection
 they  had  under  the  Nehru-Liaquat
 Ali  agreement.  So,  my  first  sugges-
 tion  is  that  this  matter  should  be
 taken  up  at  the  ministerial  level
 conference  which  is  taking  place
 within  a  few  days.

 With  regard  to  migration  certificat-
 es,  because  this  Ministry  is  directly
 concerned,  I  have  to  inform  them
 that  a  good  deal  of  discontent  is
 prevailing  on  account  of  the  restric-
 tions  that  stil]  obtain  with  regard  to
 the  issue  of  migration  certificates.
 उ  have  already  related  the  categor-
 ies  who  were  given  migration  certi-
 ficates  formerly.  Now,  after  lib-
 eralisation,  four  new  categories  have
 been  added:  Girls  of  marriageable
 age,  families  seriously  affected  due  to
 arson,  looting  ang  killing,  petty  trad-
 ers  who  have  lost  their  wherewithal
 as  well  as  industrial  labour,  skilled
 or  unskilled  and  cases  at  the  Deputy
 Commissioner’s  discretion.  Accord-
 ing  to  my  information,  he  chooses  not
 to  exercise  any  discretion  in  this
 matter.  Already  in  this  House  many
 instances  have  been  related  about
 the  complaints  of  the  intending  mig-
 rants,  about  the  treatment,  the
 misbehaviour,  they  receive  at  the  hands
 of  our  migration  officers  in  Dacca,
 I  do  not  want  to  recount  those  com-
 plaints,  but  I  must  demand  of  the
 Government  that  these  four  categories
 which  they  have  added  hardly  meet
 the  needs  of  the  situation.  They
 must  liberalise  the  conditions  still
 further  and  make  it  possible  for  all
 those  who  cannot  live  there  to  come
 away.  There  must  be  a  categorical
 statement,  if  not  from  this  Ministry
 from  some  other  Ministry  which  is
 more  directly  concerned.  J  know
 what  are  the  sentiments  of  the  hon.
 Minister  himself.  But  he  is  here  as
 the  spokesman  of  the  Government.
 The  Government  as  a  whole  must
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 make  the  position  absolutely  clear,
 50  that  there  may  be  no  cause  for
 discontent.  A  definite,  positive statement  is  called  for  in  regard  to
 this.

 Then  1  come  to  the  problem  of
 reception  arrangements,  The  present
 arrangements  at  reception  centres
 are  absolutely  inadequate.  Recently
 some  journalists  were  taken  to  all
 these  places  and  they  have  all  re-
 Ported  more  or  less  unanimously  that
 reception  arrangements  are  wholly
 unsatisfactory  and  inadequate  and,
 whatever  reception  points  we  have  at
 two  or  three  important  border
 stations.  We  must  take  note  of  the
 fact  that  migration  is  taking  place  and
 People  are  crossing  over  the  border
 at  various  points  in  North  Bengal,  in
 Malda,  in  West  Dinajpur  and
 Murshidabad.  If  the  Ministry  can-
 not  open  reception  centres  in  all  these
 districts,  the  district  officers  should
 be  instructed  to  open  some  kind  of
 reception  centres  and  use  the
 administrative  machinery  there  to:
 find  out  who  are  coming  ang  issue
 them  the  refugee  certificates  or
 identity  slips  which  the  Government
 have  decided  would  be  issued  to
 these  people.  These  things  should
 be  done  at  once  so  that  all  the  people
 who  come  there  can  be  careq  for,
 their  problems  can  be  comprehended
 and  the  total  size  of  the  problem  may
 be  known  to  the  Government.

 Now  I  come  to  the  problem  of
 their  rehabilitation.  It  is  as  yet  too
 early  to  talk  about  that.  Only  dur-
 ing  the  last  two  months  people  have
 started  coming  pell-mell.  In  our  re-
 ception  centre  at  Mana  50,000  people
 have  been  huddleg  together.  I  do  not
 blame  the  Government.  They  were
 not  prepared  for  it.  But  still,  with  a
 little  planning  and  with  foresight
 something  more  can  be  done  and  con-
 ditions  can  be  improved.  We  have
 seen  in  the  papers  reports  to  the  effect
 that  two  or  three  other  transit  camps
 are  going  to  be  opened.  This  brochure
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 also  informs  us  that  near  about
 Mana......

 Mr,  Deputy-Speaker:  The  hon.
 Member  should  try  to  conclude  now.

 Shri  Tridib  Kumar  Chaudhuri:  Sir,
 I  will  take  a  little  time.

 Mr  Deputy-Speaker  He  has  al-
 ready  taken  22  minutes.

 Shri  Tridib  Kumar  Chaudhuri:  I
 will  take  a  few  minutes  more  and  I
 will  finish,

 Mr.  Deputy-Speaker:  He  may  tske
 two  minutes.

 Shri  Tridib  Kumar  Chaudhuri:  1
 am  hastily  concluding.

 Mr.  Deputy-Speaker:  There  are
 other  parties  also.

 Shri  Tridib  Kumar  Chaudhuri:  I
 know,  but  many  of  them  are  absent
 today.

 Now,  Sir,  I  was  saying  about  re-
 habilitation  and  reception.  I  would
 like  the  Government  to  take  a  se-
 cond  look  at  the  decision  which  they
 have  arrived  at  in  consultation  with
 the  Government  of  West  Bengal,  that
 nobody  would  be  kept  in  West  Ben-
 gal  and  that  people,  would  be  taken
 directly  from  the  reception  centres  to
 Dandakaranya.  I  myself  come  from
 West  Bengal.  I  know  that  the  pres-
 sure  of  population  in  West  Bengal,
 excepting  Kerala,  is  the  highest.  But
 you  are  taking  to  Dandakaranya  only
 these  people  who  want  any  king  of
 Government  help.  Of  about  two  lakhs
 of  people  who  have  come  over,  about
 1,25,000  would  be  in  West  Bengal  and
 of  them  you  have  taken  only  50,000
 people  or  something  like  that.

 The  Minister  of  Works  Housing  and
 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  This  figure  of  2  lakhs  is
 for  Assam,  Tripura  and  West  Bengal
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 combined  together—about  85,000  per-
 song  in  Assam,  about  15,000  in  Tripura
 and  a  little  over  one  lakh  in  West
 Bengal—of  people  who  have  come
 over  from  East  Pakistan.  Of  them
 about  50,000  have  been  taken  to
 Mana.

 Shrj  Tridib  Kumar  Chaudhuri:
 That  is  what  I  am  saying.  Of  the
 people  who  have  come  to  West  Bengal
 only  those  who  want  Government
 help  have  gone  or  are  going  to  Danda-
 karanya  or  to  Mana.  But  the  people
 who  do  not  want  any  Government
 help,  are  there  in  the  State  itself,
 adding  to  the  floating  population,
 They,  perhaps,  go  to  their  relatives
 who  are  there.  Anyway,  you  cannot
 shut  your  eyes  to  the  fact  that  they
 have  become  gq  burden  on  the  econo-
 my  of  the  country.  You  have  to  do
 something  for  them  also.

 I  might  draw  the  attention  of  the
 hon.  Minister  to  a  scheme  prepared
 by  one  of  the  most  revered  and  res-
 pected  constructive  workers  in  West
 Bengal  and,  I  might  say,  in  the  whole
 of  India,  Shri  Satish  Chandra  Das
 Gupta.  He  is  in  the  capital  today.
 He  has  certain  schemes  which  deserve
 serious  consideration.  This  is  a
 nationa]  problem.  I  do  not  insist  that
 everybody  should  be  rehabilitateq  in
 West  Bengal.  West  Bengal  has  per-
 haps  reached  the  limit  of  its  capacity
 to  rehabilitate  many  more  people  un-
 der  the  present  economic  condition,  I
 am  very  glad  and  I  am  also  grateful,
 as  a  Bengali,  that  the  whole  nation
 has  responded  to  our  cry  and  has
 agreed  to  settle  the  refugee,  in  Bengal
 in  different  States  in  very  large  num-
 bers.  It  has  been  recognised  by  this
 whole  country,  by  this  Parliament  and
 also  by  the  Government  that  this  is  a
 national  problem.  New  lines  of
 thought  ang  new  ideas  must  be
 brought  to  bear  in  finding  a  solution
 for  this  problem.  I  was  very  much
 encouraged  the  other  day  to  see  in
 the  papers  a  report  that  the  Orissa
 Government  is  preparing  an  industrial
 scheme  for  rehabilitation  of  these  un-
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 {Shri  Tridib  Kumar  Chaudhuri]
 fortunate  brothers  and  sisters  of  ours.
 It  was  also  informally  mentioned  by
 the  hon.  Minister,  the  papers  said—
 I  do  not  know  whether  he  was  report-
 ed  correctly—that  Rs.  34  crores  would
 be  required  for  this  purpose  and  that
 amount  would  be  granted.  1  indus-
 trialisation  is  also  taken  up  as  part
 of  our  rehabilitation  scheme,  then
 many  more  people  could  be  rehabili-
 tated  with  proper  planning  in  West
 Bengal  itself.  I  think  he  would  direct
 his  attention  to  all  these  facets  of
 this  problem.

 But  the  main  thing  which  the  Gov-
 ernment  must  do  15  to  size  up  the  pro-
 blem  from  now  onwards,  Two  mil-
 lion  people  would  come  over,  accord-
 ing  to  my  estimate,  in  the  course  of
 the  next  few  months,

 An  Hon,  Member:
 shocked.

 The  Minister  is

 Shri  Tridib  Kumar  Chaudhuri:
 The  Minister  may  be  shocked,  but  that
 is  a  fact.  Only  the  other  day  he  said
 that  daily  3000  would  be  coming.  A
 few  days  back  he  said  that  it  would  be
 5000  daily.  According  to  my  estimate
 the  actual]  figure  of  daily  migration  is
 much  more.  If  the  number  of  people
 who  cross  over  at  all  other  points
 where  there  are  no  reception  centres
 is  also.  taken  into  account,  if  their
 number  is  also  computed,  the  number
 would  be  much  higher.  Therefore,  let
 us  not  be  staggered  and  overwhelmed
 by  this  problem.  We  may  be  stag-
 gered  just  now,  but  let  us  not  be  over-
 whelmed  by  this.  With  proper  plan-
 nine  ang  foresight  this  problem  can
 be  tackled.  And,  as  I  have  said  on
 other  occasion,  ang  from  other  plat-
 forms,  this  must  be  tackled  on  a  war
 footing.  We  want  8  declaration  from
 the  Government  that  this  would  be
 tackled  so.

 औसती  शशांक  मंजरी  (पाला मऊ)  :

 उपाध्यक्ष  नृत्य,  आदिवासियों  के  बारे

 में  मैं  कहना  चाहती हें  हजारी बाग  जिला
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 और  पालामऊ  में  जो  जंगल  में  बसते  हैं,  वे
 जंगल  के  तिवासी  लोग  बहुत  गरीब  हैं  जो-
 पक्षियों में  रहते  हैं  पेट भर  दोनों  वक्त  उन
 को  खाने  को  नहीं  मिलता  है।  न  उनके  बदन
 पर  कपड़ा  है।  गरमी  के  मौसम में  तपते  हुए
 झोंको  को  कैसे  वह  लोग  बर्दाश्त  करते  हैं
 जाड़े के  मौसम  में  जंगल  ही  उन  लोगों को
 ओढ़ना  और  बिछौना  है  7  लकड़ी  जला  कर
 वह  लोग  रात  बिताते  हैं  ।  उन  बेचारों  को
 अब  लकड़ी  तो  क्या  मिलेगी, एक  पत्ता  तक
 तोड़ने का  हुक्म  नहीं  है

 अब  जंगलों  में  कांटा  घेर  लिया  गया  है
 जिसके  कारण  मवेशियों  के  चरने की  भी

 जगह  नहीं  है।  जब  वे  लोग  लकड़ी चुनने
 के  लिये  जाते  हैं  तो  उन  के  हाथों से  फारेस्ट
 गाडे  लोग  उसे  छीन  लेते  हैं  एक  एक  रुपया

 घूस  सूते  हैं  तब  उन  को  छोड़ते  हैं।  अध्यक्ष

 महोदय,  औरतों  की  बेइज्जती  होती  है  और
 आदमियों को  मार  पड़नी  है,  उन  से  अधिकारी
 घस  लेते  हैं,  उन  पर  मुकदमा  चलाते  है।  इन
 बेचारों  के  पास  पैसा  नहीं  होता  इसलिये
 इन  की  सुनवाई  नहीं  होती  ।  इन  के  पास  पैसा

 नहीं  होता,  ये  क्या  कर  सकते हैं  |  ऐसे  गरीबों

 के  लिये  सरकार  को  कुछ  बन्दोबस्त  क्रिया

 चाहिये  जिन  पर  हर  तरह  का  दुख  और
 1  का  बोझ  है

 आजादी  तो  सब  के  मिली  ,  लेकिन
 जिन  के  पास  छाने  पहनने  और  सहने  को  भर

 नहीं  से  लगे  का  उल्टा  हुआ  ।आजादी  के

 बदने  उनको  अपना  सर्वस्व  खोना  पडा  पर
 स्वतन्त्रता  नहीं  मिली  ।  यह  हाल  हें  बिहार

 के  गरीब  भाइयों  का  ।  सरकार  ने  बिहार
 की  जनना  को  कहा  था  कि  जिसके  पास  घर

 नहीं  होगा,  जमीन  नहीं  होगी,  उसको  जमीन
 दी  जायगी  और  घर  के  लिये  उसको  मदद
 दी  जाएगी,  जंगल  से  लकड़ी  दी  जाएगी,  बैल
 देंगे  और  बच्चों  को  मुफ्त  पढ़ाया  जायेगा  ।

 अध्यक्ष  महोदय,  कोरमा  में  एक  डैम

 बना  है  कुछ  सान  पहले  |  उसके  लिये  जनता
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 का  स्वेता  छीन  लिया  गया,  कितने  ही  गांव
 उजाड़  दिये  गये  हैं।  इनमें  बहुत  से  हरिजन
 शीयथे  मेंजो  गरीब  लोग  थे  उन  से  कहा
 गया  कि  तम  लोगो ंको  रुपया  मिलेगा,  जमीन
 मिलेगी घर  बनाने  के  लिये  और  उन  लोगों  को

 डेम  में  काम  मिल  जायेगा  ।  कितनों को  एक
 दो  साल  तक  काम  मिला।  घर  बनाने  को  हर
 एक  को  तीन  तीन  सौ  रुपया  मिला  ।  लेकिन
 तीन  सौ  रुपए  में  क्या  घर  बन  सकता  है।
 जमीन  है  नहीं,  लकड़ी  है  नहीं  ।  वे  लोग  रुपया
 खा  गए  ।  लकड़ी  नहीं  मिली  जमीन  नहीं
 मिली  |  दस  तरह  बे  लोग  दोनों  तरफ  से
 चले  गए  t  हरिजनों  के  लिये  दस  पन्द्रह  घर
 बने तो  उनमें  पानी  की  सुविधा  नहीं  थी ।
 एक  भारी  युवा  बना  दिया  गया,  लेकिन
 उससे  दो  दो  तीन  तीन  औरतें  मिल  कर  पानी

 नहीं  निकाल सकती  थीं।  इन  लोगों ने  हजारी
 बाग  के  डिप्टी  कमिश्नर  साहिब  से  रिपोर्ट
 को  लेकिन  उनकी  किसी  ने  सुनवाई नहीं
 की  ।  जो  लोग  मजदूरी  करते  थे  उन  को  दो
 साल  बाद  निकाल  दिया  गया  1  जो  घर  हरि-
 जनों  के  लिये  बने  थे  वे  टूटने  लगे  हैं

 दिल्‍ली में  इतने  बड़े  अड़े  मकान  बन  रहे
 हैं।  पटना  में  मिनिस्टरों के  लिये  नौ  नौ

 लाख  के  मकान  बने  ।  लेकिन  गरीबों  के  लिये
 क्या  बना  ।  इन  लोगों  को  स्  तीन  तीन
 सो  रुपया  मिला  ।  वह  भी  सब  को  नहीं  ।
 जिन  के  हाथ  में  प्रबन्ध था  उनको  मालम
 होगा  कि  वह  रुपया  कहां  अला  गया  t  अभी
 तक  सरकार  की  तरफ  से  इस  की  इनक्वायरी
 भी.नहीं की  गयी  कि  कितनों  को  मिला और
 कितनों  को  कुछ भी  नहीं  मिला  ।  लोग  चिल्लाते

 रहे  कोई  सुनवाई  नहीं  हुई  ।  उनके  बचे  रेल
 लाइनों  पर  भीख  मांगने  देखे  जाते  हैं

 सरकार  जमीन  वालों  को  कर्ज  देती  है;
 वाणिज्य  व्यापार  वालों को  कर्ज  देती  है,

 लेकिन  इन  बेचारों  की  तरफ  कोई  ध्यान  नहीं
 दिया  जाता  ।  मेरा  अनुरोध है  कि  इन  गरीबों
 को  कर्जे  दिया  जाय  जिससे  ये  लोग  अपन

 CHAITRA  15,  1886  (SAKA)  for  Grants  9274

 धर  बना  सकें  पये  अब  तक  बिना  घर  के  रह

 रहे  हैं।

 पालामऊ  जिले  के  गरीबों  की  हालत
 दयनीय  है  ।  उनके  पास  न  घर  है  और न
 जमीन  ।  वे  बहुत  दुख  से  गुजर  कर  रेहे  हैं
 गरभी  में  किसी  गाय  के  नीचे  सो  जाते हैं
 या  किसी  के  दरवाजे  पर  रह  जाते  हैं,  गाछ
 के  नीचे  खाना  बना  कर  खा  लेते  हैं  1  उनके
 पास  न  जमीन  है  न  घर  है

 इस  आजादी  के  समय  में  कुछ  लोग  तो
 ऊपर  हो  गए,  लेकिन  कुछ  लोग  निहायत
 गरीब  हो  गये  ।  और  जो  बीच  की  श्रेणी  के
 थे  वे  पिस  गये  ।  पहले  सरकार  को गरीबों

 का  ख्याल  करना  चाहिये  लेकिन  सरकार  उनका
 कोई  ख्याल नहीं  कर  रही  है।  सरकार बड़े
 बड़े  कारखाने  लगा  रही  है।  यह  रुपया  सरकार
 को  गरीबों  की  भलाई  के  लिये  लगाना  चाहिये
 था  ।  कारखाने  तो  प्राइवेट  कम्पनियों  भी

 चला  सकती  हैं  ।  सरकार  को  इस  काम  में
 पड़ने  की  जरूरत  नहीं  थी  ।  आज  हिन्दुस्तान
 के  गरीबों  की  हालत  खराब  हो  रही  J  |  सरकार
 को  इस  ओर  ध्यान  देना  चाहिये  ।

 इसी  दिल्ली  में  गरीबों  के  धर  उजाड़े
 गए  -  मैंने  खुद  देखा  है।  लाल  किले  के  पास

 हरिजन  लोग  रहते  थे  ।  हम  लगों  को  उनकी
 हालत  देखने  भेजा  गया  था।  ये  लग  गिड़-
 गिड़ा  कर  कहते  थे  कि  हम  को  मत  निकालो
 इन  लोगो  के  लिये  धर  तो  बहुत  बन रा  हैं
 लेकिन  इनका  किराया  इतना  अधिक  है  कि  ये
 लोग दे  नहीं  सकते  मेरा  सरकार  से  अनुरोध
 हैकि  गरीबों का  ख्याल  करें  और  उनकी  मदद
 करे  i  हिन्दुस्तान आजाद  हुआ  तो  सब  को
 माशा थी  कि  हम  लोग  सखी  होंगे,  लेकिन
 जो  ऊपर  की  श्रेणी  के  लोग  थे  उन्होंने  किमी
 उपाय  से  कमाई कर  ली  और  ऊंचे  हो  गए,
 लेकिन  जो  गरीब  थे  उनकी  हालत  निहायत
 खरब हो  गयी n  जंगलों  में  रहने  वाले  लोगों
 की  तरफ  कोई  ध्यान  नहीं  दिया  जाता  ।

 कोई  नहीं  देखता कि  उनकी  वय  हालत
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 [श्रीमती  शशांक  मंजरी]
 है।  मेरा  अनुरोध  है  कि  उनका  स्याल  किया
 जाए  ।

 Shri  A.  C.  Guha  (Barasat):  Mr.  De-
 puty-Speaker,  Sir,  this  Ministry  35
 got  two  departments—Works  and
 Housing  and,  secondly,  Rehabilita-
 tion.  I  shall  concentrate  my  remarks
 almost  exclusively  on  the  second
 department,  namely,  Rehabilitation
 Department.  But,  before  that,  I  would
 like  to  say  just  one  or  two  sentences
 about  the  other  department.  1  feel
 that  Works  is  almost  inextricably  con-
 nected  with  Supplies.  Without  sup-
 Plies,  works  cannot  proceed  properly.
 All  along,  the  arrangement  was  that
 Supplies  was  with  the  Works  Minis-
 try.  I  do  not  know  why  it  was  sepa-
 Tated.  It  was  not  for  any  adminis-
 trative  convenience  but  for  some  per-
 gonal  considerations.  I  think,  that  per-
 sonal  consideration  now  being  over,  it
 should  come  back  to  this  Ministry.
 15  hrs.  '

 About  housing,  big  houses  are  being
 constructed  and  beautiful  pictorial
 booklets  are  be‘ng  supplied  to  us;  but
 the  progress  as  regards  low  income
 group  housing  is  meagre,  very  meagre
 and  disappointing.  Something  more
 should  have  been  expected.  1  hope,
 more  vigour  will  be  put  in  that  res-
 pect.

 Another  point  is  about  the  Controller
 of  Printing  and  Stationery.  Last  time
 also  1  mentioned  it.  As  in  al]  techni-
 cal  departments,  here  also  I  feel  the
 Chief  Controller  of  Printing  and  Sta-
 tionery  should  be  8  technical  man.
 You  cannot  expect  a  CPWD  function-
 ing  with  a  Chief  Engineer  who  is  not
 a  technical  man;  so,  printing  also  is
 a  technical  subject  and  the  Chief  Con-
 troller  of  Printing  and  Stationery
 should  be  a  technica]  man.

 With  these  three  remarks  on  the
 other  departments  of  this  Ministry,  I
 come  to  the  main  topic.  The  problem
 of  rehabilitation  can  be  divided  into
 two  or  rather  three  aspects.  One  is

 APRIL  4,  1964  for  Grants  9276

 of  the  western  side.  That  has  more
 or  less  been  solved,  though  some  resi-
 duary  problems  are  there.  Then,  there
 is  the  old  problem  of  the  eastern  side
 and,  I  think,  the  hon.  Minister  cannot
 claim  that  it  has  been  solved  ag  satis-
 factorily  as  on  the  western  side.  Much
 remains  to  be  done  on  that  side.  What
 may  be  called,  the  residuary  problem
 or  the  problems  of  the  partially  rehabi-
 litated  people  or  the  problems  of  the
 not-yet-regulariseg  irregular  colonies
 are  problems  which  have  been  creat-
 ing  social  and  economic  difficulties  in
 the  economy  and  the  social  structure
 of  Bengal.  So,  these  problems  should
 engage  the  attention  of  Government.

 But  all  these  problems  dwindle  into
 nothing  when  I  compare  them  with
 the  problems  that  are  just  coming  on
 the  horizon,  that  is,  the  new  influx  of
 refugees.  My  hon.  friend,  Shri  Tridib
 Kumar  Chaudhuri,  made  a  guess  that
 the  number  will  be  about  2  million.
 I  think,  nobody:  can  make  any  yuess,
 even  an  intelligent  guess  or  estimate
 of  the  figure  that  it  may  come  to.
 Given  the  opportunities,  I  would  say,
 all  the  90  to  92  lakhs  non-Muslim
 minorities  in  East  Bengal  wil]  come
 out.  All  sorts  of  difficulties  are  being
 created  in  their  coming  over  India.
 Most  inhuman  treatment  is  being  met-
 ed  out  to  them,  even  on  their  way  to
 coming  here  when  they  have  been  fol-
 lowing  the  trek  in  search  of  security
 in  this  land  of  ours.  Even  then  they
 will  come,  as  Pakistan  is  worse  than
 a  hell  for  them.

 In  this  connection  I  would  like  to
 draw  the  attention  of  the  hon.  Home
 Minister  to  one  thing  though  he  is  not
 here;  perhaps,  somebody  will  draw  his
 attention  to  this.  There  is  going  to  be
 a  conference  of  the  Home  Ministers
 of  the  two  Governments.  I  do  not
 know  what  is  the  expectation  of  the
 Home  Minister  of  this  side.  The  Home
 Minister  or  the  Government  of  Pak-
 istan  have  made  the  position  quite
 clear.  They  are  interested  more  in
 stonning  the  expulsion  of  the  Pakistani
 infiltrators.  They  are  interested  more



 9277  Demands

 ‘in  putting  pressure  on  India  for  the
 ‘solution  of  the  Kashmir  problem  ac-
 cording  to  their  own  light.  They  are
 mot  at  all  interested  in  solving  our
 ‘problem,  that  is,  the  problem  of  the
 exodus.  They  are  not  at  all  interested
 reven  in  solving  what  is  initially  their
 ‘problem  but  which  has  now  fallen  on
 us,  namely,  the  problem  of  providing
 security  to  their  own  minorities.

 The  record  of  the  Pakistan  Govern-
 ‘ment  in  this  respect  is  somewhat  uni-
 ‘que.  Perhaps  nowhere  in  the  world
 about  one  crore  of  people  have  been
 so  maltreated  and  indiscriminately
 ‘harassed  ang  persecuted  during  these
 sixteen  years.  1  would  like  to  refer
 to  some  past  instances  of  commitments
 and  assurances  given  and  broken  uni-
 ‘aterally  by  Pakistan.  In  July  1947  the
 ‘Partition  Council,  that  is,  of  undivided
 India  in  which  both  the  Congress  and
 ‘the  Muslim  League  were  committed,
 issued  a  press  note  referring  to  the
 assurance  given  both  by  the  Congress
 and  the  Muslim  League  for  “equitable
 treatment  of  the  minorities  of  both
 the  territories  after  transfer  of
 ‘power.”  Then  the  Partition  Council
 press  note  continued:—

 “The  two  future  Governments
 ‘reaffirm  their  assurances.  It  is
 their  intention  to  safeguard  the
 legitimate  interest  of  all  citizens
 irrespective  of  religion,  caste  or
 sex.”

 “This  solemn  assurance  given  on  behalf
 of  the  two  dominant  parties  and  on
 ‘behalf  of  the  two  coming  Governments
 “with  the  seal  and  sanction  of  the  Gov-
 ‘ernment  of  Great  Britain  has  been
 ‘respected  by  Pakistan  only  by  viola-
 tion  and  utter  disregard  of  this  solemn
 assurance.  And  Britain  has  not  utter-
 ed  a  word  of  condemnation  or  dis-
 approval.

 This  assurance  was  reiterated  in
 1950  in  the  Nehru  Liaquat  Pact.  There
 in  the  very  first  paragraph  we  find:—

 “complete  equality  of  citizen-
 -ship,  irrespective  of  religion,  a  full

 CHAITRA  16,  1886  (SAKA)  for  Grants  9278

 sense  of  security  in  respect  of  life,
 culture,  property  and  personal
 honours”  etc.

 Then,  it  continues: —

 “The  Prime  Minister  of  India
 has  drawn  attention  to  the  fact
 that  these  rights  are  guaranteed  to
 all  minorities  in  India  by  its  Cons-
 titution.  The  Prime  Minister  of
 Pakistan  has  pointed  out  that  simi-
 lar  provision  exists  in  the  Objec-
 tive  Resolution  adopteq  by  the
 Constituent  Assembly  of  Pakistan.”

 That  Constituent  Asembly  is  gone.
 That  Objective  Resolution  of  the  Cons-
 tituent  Assembly  is  also  gone.  Every-
 thing  has  been  obliterated.  So,  even
 constitutionally  there  is  no  guarantee
 for  the  minorities  there  for  getting
 equal  treatment;  rather,  under  the
 Constitution  they  are  relegated  to  a
 second-class  citizenship  or  state.  They
 do  not  enjoy  all  the  citizenship  rights.
 They  are  called  jimm's.  The  term
 ‘jimmi’  means  that  they  are  just  under
 the  custody  or  the  tutelage  of  the
 Muslim  majority.  That  is  their  posi-
 tion.  They  are  not  citizens;  they  are
 only  jimmis.  They  are  only  under  the
 tutelage  or  protection  of  the  Muslim
 majority,  the,  have  no  right  of  their
 own.

 With  this  background  I  would  like
 to  give  a  warning  to  the  hon.  Home
 Minister  here,  before  he  goes  to  the
 conference  chamber.  The  Nehru-Lia-
 quat  Pact  is  not  the  only  pact  which
 was  respected  by  Pakistan  only  by  its
 violation  but  previous  to  that  I  think
 there  was  another  pact,  called  the
 Nehru-Noon  Pact,  about  the  distribu-
 tion  of  Indus  waters  the  terms  or
 conditions  of  which  unilaterally  Pak-
 istan  Government  repudiated.  Uni-
 laterally  they  violated  the  terms  of
 the  agreement,  called  the  Nehru-
 Liaquat  Pact.  So,  there  should  be  no
 illusion  in  the  mind  of  the  hon.  Home
 Minister  here  that  he  will  be  able  to
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 secure  anything  substantial  from  them
 even  on  paper.  He  should  not  be  lulled
 into  some  false  expectation  and  make
 the  position  still  more  difficult.

 I  should  like  to  draw  his  attention
 only  to  two  clauses  in  the  Nehru-Lia-
 quat  Pact  and  if  he  can  secure  these
 two  provisions,  I  shall  be  thankful
 to  him  and  also  to  the  Pakistan  Gov-
 ernment.  The  two  provisions  are  con-
 tained  in  paragraph  (B)  which  says: —

 “In  respect  of  migrants  from
 East  Bengal,  West  Bengal,  Assam
 and  Tripura,  where  communal  dis-
 turbances  have  recently  occurred
 it  is  agreed  between  the  two  Gov-
 ernments.

 (1)  That  there  shall  be  freedom
 of  movement  and  protection
 in  transit;”

 This  is  the  first  condition  which  our
 Home  Minister  should  get  from  the
 Home  Minister  of  Pakistan:  we  want
 nothing  else.  Let  them  give  this  as-
 surance  that  there  will  be  no  harass-
 ment  or  obstruction  on  the  wav,  that
 there  will  be  no  abduction,  molestation
 and  rape  of  girls  on  the  way.
 Then,  the  secong  condition  is:

 “That  there  shall  be  freedom  to
 remove  as  much  of  his  moveable
 personal  effects  and  househeld
 goods  as  a  migrant  may  wish  to
 take  with  him.  Moveable  proper-
 ty  sha'l  include  personal  jewel-
 lery.  The  maximum  cash  allowed
 to  cach  adult  migrant  wil]  be  Rs.
 150/-  and  to  each  migrant  child
 Rs.  75/-
 wnav  is  the  present  condition?

 every  ०  of  thing  is  taken  away  from
 them  in  the  name  of  this  duty  or  that
 tax,  this  subscription  or  that  Zaquat,
 for  this  purpose  or  that  charity.  They
 are  not  allowed  to  come  with  anything
 at  all.  Not  a  pie  remains  with  them
 when  they  arrive  on  this  side  of  the
 border.  So,  let  the  Home  Minister  of
 the  Government  of  India,  when  he
 goes  to  this  conference,  try  to  secure
 these  two  conditions;  nothing.  else.

 APRIL  4,  1964  for  Grants  9280

 There  was  “another  condition  also.
 that  on  both  sides  there  should  be
 an  agency  to  secure  the  abducted  girls.
 I  do  not  think  there  has  been  any  case
 of  any  Muslim  girl  being  abducted  in
 India.  But  there  have  been  hundreds.
 not  only  hundreds,  thousands  and
 thousands  of  cases  of  Hindu  women.
 being  maltreated,  abducted  and  somc-
 thing  worse  ‘being  done  to  them.  Let
 the  Government  machinery  on  both
 sides  try  to  recover  these  abducted:
 girls,

 Shri  र.  M.  Trivedi
 Shame.

 (Mandsautr):

 Shri  A,  €  Guha:  India  has  a  tradi-
 tion  of  her  own.  It  is  a  tradition  of
 respecting  the  womenfolk  to  whatever
 country  and  to  whatever  religion  they
 may  belong.  I  hope  our  Government
 shall  try  to  maintain  the  tradition  to
 secure  the  honour  of  the  women  who
 have  been  trying  to  come  to  India  in
 search  of  honour,  security  and  safety.
 These  are  the  three  things  which  I
 would  ask  the  Home  Minister  to  get
 from  the  Pakistan  Government  in  this.
 ensuing  Conference.

 Then,  there  is  the  problem  of  relief
 and  rehabilitation.  As  yet,  there
 cannot  be  any  question  of  rehabilita-
 tion  problem.  That  will  take  some
 time.  But  the  main  problem  now  is
 about  the  relief  organisation.  I  had
 an  opportun'ty  of  going  tu  some  re-
 ception  centres.  In  spite  of  some  un-
 avoidable  defects  and  lapses,  I  think,
 the  arrangement  there  is  not  very  un-
 satisfactory.  What  can  be  humanly
 possible,  they  have  trieq  to  do.  But
 still,  I  should  say,  the  arrangement
 was  inadequate.  The  staff  is  inade-
 quate;  the  accommodation  15  inade-
 quate..  The  medical  facility  is  inade-
 quate.  All  these  things  should  be  in-
 creased.  The  greatest  inadequacy  is
 in  the  number  of  reception  centres.
 I  do  not  like  to  deal  with  the  arrange-
 ments  in  Assam  and  Tripura.  I
 think,  the  Government  there  have
 been  trying  to  see  to  that.  More-
 over,  in  Assam  and  Tripura,  the
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 entrants  are  coming  mostly  through
 One  or  two  main  gates.  But  in  Ben-
 gal,  they  are  coming,  through  the  en-
 tire  border,  and  the  border  on  West
 Bengal  and  East  Bengal  is  over  1500
 miles.  The  reception  centres  now  arc
 Only  in  three  or  four  main  laces:
 two  rail-heads  at  Petrapole,  Gede  and
 Banpur  and  another  at  Bashirhat
 where  the  people  come  through  boats
 There  are  many  other  places  through
 which  people  have  been  coming.  Only
 the  other  day,  we  got  a  report  that
 about  1500  people  were  trying  to  come
 from  Khulna-Barishal  side.  They  were
 trying  to  cross  over  to  India  through
 the  Sundarbans  side  by  charter-
 ing  three  launches,  They  have  all  been
 detailed  on  the  Pakistan  border  and
 they  have  not  been  allowed  to  come.
 The  House  should  realise  the  miserable
 condition  of  those  who  are  detained
 on  the  way.  They  have  abandoned
 their  houses  and  as  soon  as  the  houses
 are  abandoned,  they  are  occupied  by
 the  Muslim  hooligans.  So,  they  can-
 not  go  back  to  their  houses.  They
 have  ben  robbed  of  their  property  and
 all  their  cash,  and  when  they  are  de-
 tained  just  on  the  border  of  India—
 ‘hey  are  paupers  and,  I  think.  some-
 thing  worse  than  paupers—if  they  are
 not  allowegq  to  come  to  India,  they  are
 left  simply  at  the  mercy  of  the  Pakis-
 tan  hooligans.

 Who  are  these  hooligans?  They  are
 not  non-officials.  They  are  the  offi-
 cials  of  the  Pakistan  Government.
 They  are  the  Ansars.  They  are  the
 East  Pakistan  R'fles  ang  they  are  also
 the  East  Pakistan  border  forces:  and
 these  are  all  Government  forces.
 Moreover,  there  isalsothe  Customs
 Personnel  of  the  Pakistan  Government
 They  are  all  Government  personnel
 who  have  been  harassing  and  rob-
 bing  these  people.  So,  there  should  be
 made  some  arrangement  all  over  the
 border  starting  from  Jalpaiguri  to
 Sunderbans  side  and  reception  and  re-
 lief  should  be  arranged  all  through
 the  entire  border.  While  in  jail,  we
 had  very  often  to  complain  to  our
 non-official  visitors  and  we  were  re-
 minded  by  those  non-official  visitors
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 that  it  it  no  use  expecting  anything
 from  the  Government  and  that  the
 Government  has  neither  the  heart
 to  be  moved  nor  the  body  to
 be  kicked.  Here  also,  in  some
 respect,  JI  think,  the  Government
 has  been  moving  in  a  very  routine
 manner  without  allowing  their  heart
 or  the  soul  to  be  moved  for  the  human
 suffering,  Those  who  offer  themselves
 to  go  to  Dandakaranya  are  only  tak-
 ing  charge  of  by  the  Government  of
 India.  More  than  50  per  cent
 of  the  persons  remain  in  West
 Bengal  and  it  is  less  than  50
 per  cent,  I  think,  33  per  cent
 or  40  per  cent,  who  offer  themselves
 for  going  to  Dandakaranya.  The
 Government  of  India  feel  their  res-
 ponsibility  only  for  30  to  40  per  cent
 of  the  people  who  offer  themselves
 to  go  to  Dandakaranya.  For  the  re-
 maining  60  per  cent  or  65  per  cent
 they  have  no  responsibility  at  all.  This
 is  the  heartless  way  in  which  the  Gov-
 ernment  is  acting.  I  feel  the  Govern-
 ment  should  not  take  such  a  rigid
 attitude  in  this  matter.  Everybody
 who  comes  here  robbed,  harassed  and
 passing  through  most  difficult  days
 and  most  bitter  tortures,  should  be
 rendered  help  irrespective  of  whether
 they:  offer  themselves  for  Dandaka-
 ranya  or  for  starving  in  West  Bengal
 or  anywhere  else  in  India,  I  wish  the
 Minister  here  would  make  a  declara-
 tion  that  there  will  be  no  distinction
 made  in  giving  relief  to  migrants,
 whether  they  offer  themselves  for
 Dandakaranya  or  not,  there  should
 not  be  any  distinction  at  all.

 Then,  I  come  to  another  matter.  It
 is  not  only  for  the  question  af  relief
 but  also  for  rehabilitation.  I  cannot
 understand  how  it  can  be  said  it  is  a
 national  problem,  the  whole  of  India
 should  take  the  burden,  but  only
 West  Bengal  will  not  take  any  burden.
 I  realise  West  Bengal  has  a  very  high
 density  of  population.  There  is  hardly
 any  agricultural  land  available  in  West
 Bengal.  But,  I  think,  nowhere  in  India
 it  will  be  possible  for  the  Government
 to  rehabilitate  those  few  lakhs  of  peo-
 ple  who  will  be  coming  by  having
 agricultural  schemes.  There  have  to
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 be  some  industrial  schemes,  some  com
 mercial  schemes,  and  |  think,  with  the
 industrial  schemes  it  will  be  possible
 to  rehabilitate  a  number  of  them  in
 ‘West  Bengal.  Otherwise,  they  will  not
 only  be  a  burden  on  the  Government
 of  India  but  they  will  be  a  burden
 on  the  total  economy  of  the  State  of
 ‘West  Bengal.  50  or  60  per  cent  of
 the  migrants  who  are  remaining  in
 ‘West  Bengal  will  either  be  vagrants  or
 they  will  turn  into  anti-social  ele-
 ments.  They  will  consume  and  they
 ‘will  create  trouble  ang  they  will  not
 produce  anything  by  their  productive
 labour.  So,  even  from  the  limited
 self-interest  point  of  view,  it  should
 be  the  policy  of  the  Government  that
 those  who  remain  in  West  Bengal
 should  be  given  some  _  assistance  so
 that  they  can  rehabilitate  themselves
 in  some  industry  in  or  some
 some  commercial  life  or  they  can  be
 put  in  some  factory  labour.  Bengal
 is  perhaps  the  most  highly  indus-
 trialised  State  in  India.  So,  there  is
 a  scope  for  a  number  of  Bengalis  to
 be  put  in  these  industries.  As  yet,
 not  even  40  per  cent  of  the  industrial
 labour  of  Bengal  comes  from  Bengal.
 Mostly,  they  come  from  outside.  And
 this  is  not  a  temporary  thing,  but  it
 is  a  permanent  feature,  because  everv
 year  they  come  from  outside.  If  every
 year  one  or  two  lakhs  of  people  can
 come  from  outside  to  be  engaged  in
 the  industrial  units  of  West  Bengal.
 is  it  not  possible  for  some  two  or
 three  lakhs  of  the  new  migrants  अवट
 to  be  enraged  in  the  industrial  units
 of  West  Benegal  for  purposes  of  reha-
 bilitation?  उ  anneal  to  this  House  and
 to  the  Government  that  this  problem
 should  not  be  considered  only  from
 the  point  of  view  of  some  agricultural
 scheme,  but  it  should  be  considered
 from  the  broader  point  of  view  of
 agriculture,  industry  and  commer-
 cial  schemes.

 In  Dandakaranya  also,  if  it  is  going
 karanva  project  should  be  supple-
 to  be  onlv  an  agricultural  scheme,  it
 js  bound  to  fail.  Even  the  older  sche-
 mes  or  rehabilitation  in  the  Danda-
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 mented  by  some  industrial  schemes.
 Only  then  can  even  those  agricultural
 Projects  prosper  and  give  a  proper
 livelihood  to  the  refugees  gettled
 there.

 Even  yesterday,  there  was  a  discus-
 sion  about  creating  world  opinion.  It
 is  all  for  good  to  speak  of  creating
 worlg  opinion.  But  I  would  ask  the
 sponsors  of  that  motion  whether  they
 really  believe  that  there  is  any  con-
 science  or  ethical]  sense  in  the  diplo-
 macy  of  the  world.  Pakistan  is  the
 child  of  the  unholy  combination  of
 Anglo-American  world  strategy.  What-
 ever  Pakistan  will  do,  America  and
 England  will  support  if.  Today,  what
 is  our  position?  We  have  no  friends.
 In  the  whole  world,  hardJy  anybody
 supports  us  except  Russia.  Except
 from  the  USSR  and  the  USSR  bloc
 we  have  no  support  from  anywhere,
 and  I  cannot  say  that  this  support  is
 ‘on  any  ethical  basis;  this  suppdrt  is
 because  of  their  estimate  of  world
 strategy  or  because  of  their  considera-
 tion  of  the  balance  of  nower.  So,  it
 is  no  use  asking  the  American  or
 English  bloc  or  the  Western  bloc  to
 help  us  in  this  matter.  It  is  really
 regrettable  and  shameful  that  ever
 now  in  the  American  and  British
 papers,  whenever  the  atrocities  on
 the  minorities  are  mentioned,  they  try
 to  equate  India  and  Pakistan,  comple-
 tely  ignoring  the  fact  that  in  Indie,
 by  Constitution,  by  practice,  by  con-
 vention  and  by  every  other  means,
 the  minorities  are  given  every  secu-
 rity.  It  is  true  thattherehave  been
 some  disturbances  here  and  _  there
 Considered  in  the  background  of  what
 has  happened  in  East  Pakistan,  these
 disturbances  should  not  be  taken  se
 seriously.  There  is  bound  to  be  some
 reaction  here  when  we  get  those  hor-
 rible  stories  drifting  and  coming  from
 the  other  side  of  the  border.  and  as  the
 refugees  trave]  from  one  State  to  an-
 other,  there  is  bound  to  be  some  re-
 action.  But  any  intelligent  man  ir
 the  world  will  realise  that  in  India,
 a  Muslim  minority  member  35  as
 secure  as  a  Hindu:  there  is  no  contitu-
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 tional  disability,  ang  there  is  no  ad-
 ministrative  disability,  and  there  is  no
 commercial  or  occupational  disability
 for  the  minority  here.  And  yet,  wnen-
 ever  there  is  any  mention  of  the  atro-
 cities  on  the  minorities  or  of  com-

 -munal  riot,  the  Anglo-American  papers
 always  try  to  equate  India  and  Pakis-
 ‘tan.

 In  this  conection,  I  would  like  to
 give  one  quotation  from  what  a  mis-
 sionary  by  the  name  of  Rev.  N.  A.
 Kirkwood  has  said.  He  is  the  liaison
 officer  of  the  Church  World  Service
 and  some  other  church  organisation
 in  India.  He  saiq  that:

 “A  book  could  be  written  on  the
 atrocities—shooting,  bayoneting,
 baton  attacks  and  rape—inflicted
 by  the  East  Pakistan  Rifles  and
 the  Ansars  personnel  of  the  East
 Pakistan  border  forces  on  the  flee-
 ing  refugees.”

 This  gentleman  was  in  the  Garo  Hills.
 and  he  saw  the  Christian  migrants
 there,  and  only  because  amongst  these
 2  or  2)  lakhs  of  migrants  by  now,
 30,000  or  40,000  happen  to  be  Chris-
 tians,  the  Christian  conscience  has  been
 stirred.  Otherwise,  thig  little  ster  also
 woulq  have  been  absent.  I  accuse
 America  and  Britain  of  directly  or  in-
 directly  conniving  at  and  encouraging
 the  Pakistan  astrocities  on  the  minori-
 ties  there,  they  are  a  party  to  that
 guilt  and  to  that  crime  on  humanity
 by  their  silence  and  indirect  support
 The  guilt  lies  squarely  on  them.

 उ  would  appeal  to  the  hon.  Minister
 to  do  one  thing.  Of  course,  J  sym-
 pathise  with  him,  because  the  task  is
 go  enormous.  Any  Government  will
 commit  some  mistakes.  In  the  admin-
 stration  of  any  Government,  there
 are  bound  to  be  some  lapses,  and  the
 Minister  in  charge  is  bound  to  receive
 some  brick-bats  ang  not  bouquets.
 But  even  realising  that,  I  would  appeal
 to  the  Government  and  to  the  hon.
 Minister  to  take  some  realistic  an@
 human  view  of  the  whole  question.
 They  should  not  be  guidegq  by  rigid
 routine  considerations.  As  I  have
 mentioned,  relief  should  be  given  to
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 all,  irrespective  of  whether  any
 person  opts  to  go  to  Dandakarnya
 Or  not.  Rehabilitation  arangements
 should  be  made  for  all  whether  in
 Dandakaranya  or  elsewhere.  If  these
 refugees  are  properly  rehabilitated,
 they  will  repay  later  on  the  loan  that
 We  shall  give  them  today.  We  ex-
 ort  today  about  Rs.  150  crores  worth
 of  jute  goods.  I  think  that  most  of
 this  jute  have  been  produced  by  the
 refugees  settled  by  the  endeavours  of
 Shri  Mehr  Chand  Khanna  or  h's  pre-
 dgessors  or  by  their  non-e:forts.  Those
 refugees  are  earning  Rs.  150  crores
 every  year  for  the  Government  of
 India  and  for  this  nation,  by  way  of
 foreign  exchange.  So,  if  the  refugees
 afe  properly  rehabilitated,  they  will
 produce  wealth,  ang  they  will  enrich
 the  country  and  the  nation.  Other-
 wise,  they  will  be  a  burden  on  the
 nation.

 We  should  not  be  frightened  of  the
 enormity  and  the  size  of  the  problem.
 If  the  problem  is  properly  tackled,
 these  refugees  will  become  assets  to
 our  nation.

 Shri  ७.  Mohanty  (Balasore):  Mr.
 Deputy  Speaker,  I  have  gone  through
 the  report  submitted  to  Parliament  by
 the  Minister  of  Works,  Housing  and
 Rehabilitation.  From  the  report  it  is
 evident  that  the  Ministry  has  done
 creditable  work.

 At  the  outset,  I  shall  deal  with  the
 Dandakaranya  project  which  1  the
 most  important  thing  in  the  report,  se
 far  as  1  am  concerned.  The  very  name
 ‘Dandakaranya  Project’  is  repulsive
 to  those  who  want  to  go  there,  though
 the  name  Dandakaranya  has  been
 sanctified  because  of  its  association
 with  Ramji  ang  Sitaji.  I  would  like
 to  submit  that  the  Dandakaranya  area
 is  not  a  jungle.  Hundreds  of  villages
 have  been  carved  out  from  these  jun-
 gles,  and  these  villages  are  inhabited
 by  cultivators  in  large  number,  culti-
 vators  who  live  there  as  In  the  other
 villages,  in  other  parts  of  India.  These
 cultivators  have  been  supplied  with
 implements,  bullocks,  seeds  and  1085
 and  they  are  now  regular  cultivators
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 and  they  are  going  to  their  work  as
 they  used  to  do  before.  They  have
 forgotton  their  old  home.  Now  boys
 and  girls  are  going  to  schools.  Hund-
 reds  of  primary  schools  have  been
 established,  Secondary  schools  have
 also  been  established.  Those  boys  and
 girls  are  enjoying  a  merry  life,  There
 have  been  dispensaries  established.  Also
 TB  hospitals;  and  several  mobile  medi-
 cal  units  are  going  about  serving  the
 patients.  Malaria  eradication  units
 are  going  about  doing  hard  work  to
 root  out  the  fell  disease.  Hundreds  of
 miles  of  roads  have  been  built  up  con-
 necting  important  places  and  in  each
 village  there  are  tubewells  at  both
 ends  and  pucca  wells  at  the  centre.
 Wooden  boxes  are  being  made  at  the
 industria]  centres.  Thus  these  people
 are  helping  in  the  defence  effort.

 The  Ministry  has  done  muiraculous
 work.  But  there  is  a  fly  in  the  oint-
 ment.  The  Adivasis  are  not  receiving
 the  attent‘on  they  were  promised.  1
 am  told  there  is  widespread  discon-
 tent.  To  explain  this  discontent,  1
 will  reaqg  a  few  lines  from  the  writ-
 ings  of  the  Chairman  of  the  Scheduled
 Castes  and  Scheduled  Tribes  Commis-
 sion:

 “The  scheduled  tribes  were  in
 practice  absolute  masters  of  the
 land  they  lived  on  and  the  forests
 they  lived  in.  Very  few  people
 know  about  the'r  attachment  to
 their  lands  and  the  forests.  Bet-
 ween  the  years  1789  and  1941,  14
 rebellions  hag  taken  place—all
 the  result  of  their  concern  for
 their  rights  in  land  and  forests
 The  price  that  the  tribals  had  to
 pav  in  blood  to  preserve  the  land
 rights  is  something  completely  un-
 known  to  the  people  of  India”.

 Again,  the  same  authority  has  said:

 ‘No  tribal  is  going  to  repose
 confidence  in  our  assurances  for
 the  future  unless  we  execute  what
 we  have  already  assured  to  him  in
 the  past  and  yield  ६66  him  what
 really  belongs  to  him”.
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 This  will  explain  the  discontent  pre~-
 vailing  among  these  people.  There
 are  also  other  reasons  for  tnis  discon-
 tent.  I  am  told  that  the  people  who
 have  recently  settled  there,  some  of
 the  middle  class  people,  are  trying  to
 exploit  them.  The  Ministry  should
 look  into  this  and  see  that  the  people
 in  charge  of  the  administration  are
 people  with  vision  and  imagination.

 There  is  one  other  factor  concern-
 ing  this  discontent.  The  Adivasi  boys
 and  girls  there  are  taught  Bengali  lan-
 guage  and  the  Bengali  script.  If  they
 are  taught  Devnagari  script,  they
 could  very  well  learn  their  own  langu-
 age  as  well  as  the  national  language
 with  that  script.  I  therefore  request
 the  Ministry  to  look  into  this  and  see
 that  they  are  taught  in  the  Devnagart
 script  which  is  the  script  used  in  our
 national  language.

 Now  I  shall  say  a  few  words  about
 the  new  influx  of  migrants.  The  mig-
 rants  who  came  soon  after  partition
 are  d‘fferent  from  the  category  of  these
 migrants.  The  previous  category  was
 generally  the  educateq  middle  class
 people,  who  leq  others.  The  present
 category  is  mostly  the  labouring  class
 who  had  remained  behind  there.
 Therefore,  their  coming  to  our  country
 should  be  welcomed  because  +hey  will
 not  live  upon  other  people’s  produc-
 tion;  they  will  produce  and  live  here.
 When  25,000  of  the  migrants  were
 proposed  to  be  taken  in  Orissa,  our
 Chief  Minister  hag  sa‘d  that  unless  in-
 dustries  were  provided  according  to
 the  State’s  plans,  they  could  not  give
 them  sufficient  cultivable  lands.  This
 was  nothing  but  bare  truth.  From
 1898  settlement  report,  I  know  that  the
 per  capita  land  in  that  province  was
 a  little  more  than  an  acre.  At  pre-
 sent,  when  the  population  has  increas-
 ed,  the  land  per  capita  would  be  much
 less.  Hence  what  the  Chief  Min:ster
 had  said  about  the  land  provision  was
 quite  correct.  T  understand  from  a
 previous  sneaker  that  Rs.  35  crores  are
 going  to  be  provided  for  some  indus-
 trial  projects  in  Orissa  to  rehabilitate
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 these  migrants.
 news.

 A  previous  speaker  mentioned  about
 the  Jhuggi  and  Jhompri  wallas  living
 near  the  INA  colony  in  the  INA  mar-
 ket  where  houses  were  burnt  down.
 Although  Government  are  spending
 units  of  money  for  them,  we  are  told
 that  the  INA  market  was  burnt  down
 by  government  agencies.  That  18  the
 rumour  that  goes.  Anyway,  we  ex-
 pect  that  the  Government  would  take
 all  the  care  that  is  necessary  for  their
 rehabilitation;  as  much  care  should
 be  taken  of  them  as  is  being  taken
 of  the  other  refugees  who  are  com-
 ing  to  India.

 This  is  very  happy

 In  the  course  of  a  speech,  :ne  Re-
 habilitation  Minister  had  told  us  that
 the  city  could  not  be  free  of  the  jhuggi
 jompdiwalas  completely,  because  as
 soon  as  they  are  rehabilitated,  others
 take  their  place.  In  our  State,  if  you
 go  to  any  district  town,  you  wili  find
 that  there  are  jhuggi-jompdiwalas
 abounding  in  numbers.  I  very  much
 wish  that  this  problem  is  tackled  at
 the  base.

 I  am  told  that  the  West  German
 Government  has  made  a  gift  of  Rs.
 27,00,000  worth  of  machinery  and
 equipment  for  presses  to  be  establish-
 ed  in  our  country,  and  that  Chandi-
 garh,  Bhurbaneshwar  and  one  other
 place  have  been  selected  far  establish-
 ment  of  these  presses.  The  German
 Government  is  also  offering  scholar-
 ships  for  training  technicians.  I  ap-
 peal  to  the  Minister  that  these  scholar-
 ships  should  be  given  to  the  local  men
 because  I  know  that  in  my  _  State,
 though  they  have  established  very  im-
 portant  projects,  the  people  are  dis-
 satisfied  that  the  local  people  do  not
 find  emloyment  there.  So,  I  request
 him  to  engage  as  many  local  people
 as  possible  in  those  works.

 Lastly,  I  wish  to  refer  to  the  unend-
 ing  negotiation  that  is  going  on  with
 Pakistan  regarding  claims  of  evacuee
 dues,  contractors’  claims  and  mova-
 ble  and  immovable  property  of  those
 who  have  left  them  behind.

 TI  am  not  aatisfled  with  the  informa-
 tion  that  is  given  to  us  in  the  Report
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 about  this.  Many  a  lacerated  heart  is
 expecting  more  jiniormation  about  it.
 Of  course,  we  are  dealing  with  an
 unscrupulous  neighbour,  but  we  cer-
 tainly  expect  Government  to  give  us
 more  detailed  information  about  the
 progress  of  these  deals.

 औ  स०  मो०  बनर्जी  :  उपाध्यक्ष  महोदय
 इस  मंत्रालय पर  जो  बहस हो  रही  है उसक
 बारे  में  कुछ  कहने  से  पहने  मैं  अपने  आंसुओं
 को  अपनी  उन  माताओं  और  बहनों  के

 आंसु  से  मिलाना  चाहता  हं  जिनके  सुहाग
 पाकिस्तान  की  वहशियाना  हरकत  की  वजह
 से  उजड़  चके  हैं  और  जो  हमारे  देश  में  आ
 रही  हैं  ।

 आज  जब  इस  मंत्नालय  के  अनुदानों
 पर  बहस  हो  रही  है  तो  मैं  कहना  चाहता  हूं
 कि  जरूरत  इस  बात  की  है  कि  जो  दो  लाख
 के  लगभग  हमारे  भाई,  बहिनें  और  माता यें
 पाकिस्तान  के  जुर्म  और  तहे  को  न  सह
 सकने  के  कारण  यहां  चले  आ  रहे  हैं,  उनके
 लिये  एक  अलानिया  मंत्रालय  बनाया
 जाय  |  बंगाल  के  मुख्य  मंत्री  जी  ने  भी  यह
 बात  कही  है  ।  मैं  यह  इस  लिये  नहीं  कहता
 कि  खन्ना  जी  या  उनके  डिप्टी  साहब  इस

 काम  को  नहीं  कर  सकने  |  लेकिन यह  मसला
 जो  कि  उनके  अनुसार  सुलअ  गया  था  पाकिस्
 तान  की  वहशियाना  हरकत  की  वजह  से  फिर
 उलअ  गया  है आज एक  कटे  और  नुदे हु
 लोगों  का  काफिला  यहां  चला  आ  रहा  है।
 अगर  पाकिस्तान  की  यही  हरकत  रही  तो

 मुझे  शक  है  कि  कोई  माइनॉरिटी  कम्युनिटी
 का  आदमी  वहां  रह  सकेगा  |  आज  जो  लोग

 समान  देश  में  आ  रहे  हैं  हमको उनका  स्वागत
 करना  है  और  स्वागत  इस  लिये  भी  करना  हैकि
 इनकी जिम्मेदारी  हमारी  सरकार  पर भी  है।
 जिस  सरकार ने  देश  का  बटवारा  स्वीकार  किया
 उसकी  यह  जिम्मेदारी  थी  कि  वह  देखे  कि  जो

 हमारे  लोग  पाकिस्तान  में  रह  गण  हैं  उनको
 सताया  बजाय।

 आज  मैं  मंत्री  जी  से  निवेदन  करना

 चाहता  हं  कि  दारजिलिंग  में  जो  कानफेंस
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 हुई  यी  उसमें  एक  डेट  लाइन  फिक्स  कर  दी

 गई  थी  कि  १९५६  के  बाद  जो  हमारे  पा-
 किस्तानी  भाई  या  बहिनें  यहां  आयेंगे  उन  को
 रिहैबिलिटेशन  का  कोई  फायदा  नहीं  दिय

 जायगा  ।  लेकिन  अब  १९६४  में  फिर  बडी
 तादाद  में  पाकिस्तान से  हमारे  भाई  और
 बहिनें  आ  रही  हैं  ।  और  मैं  समझता  ह  कि
 अगर  इसी  प्रकार  कठपुतली की  तरह

 अयूब  साहब  बीटेक  और  अमरीका  के  इशारों

 पर  नाचते  रहे  ते  और  भी  लोग  यहां  आवेंगे।
 इसलिये  जो  फैसला  दारजिलिंग  में  लिया
 गया  था  उसको  खत्म  करना  चाहिये और
 ऐसी  कोई  डेट  लाइन  नहीं  फिक्स  करनी  चाहिये
 कि  जब  से  हमारी  सरकार  अल्पसंख्यकों  की

 हिफाजत  करने  में  अपने  को  असमर्थ  समझे

 दूसरे  जो  कम्प  खोले  गए  हैं,  चाहे  उनको
 असम  सरकार ने  खोना  हो,  या  उत्तर  प्रदेश
 सरकार  ने  या  उडीसा  सरकार  ने,  मैं  समझता
 हं  कि  इन  कम्पों मे ंमें  जिस  तरह  से  लोगों  को

 फायदा  पहुंचाना  चाहिये  था  वसा  नहीं  हो
 पा  रहा  है।  इसका  कारण  यह  नहीं  है  कि  मंत्री
 महोदय  कुछ  करना  नहीं  चाहते  ।  लेकिन

 इसका  कारण  शायद  यह  है  कि  यह  सवाल
 अचानक  देश  के  सामने  आ  गया  है  और  वह
 इतना  विशाल  है  कि  फोरन  कुछ  नहीं  क्रिया

 जा  सकता  1  इस  लिये  मेरा  निवेदन है  कि  इन
 कैम्पों  को  लोक  सभा  के  सदस्यों  का  एक  मंडल

 लाकर  देखे  ।

 एक  माननीय  सदस्य  :  आपने  देखा  है?

 ओ  स०  पो०  बनीं  |  मैंने  देखा  नहीं
 है।  लेकिन  आप  की  दया  से  मेरे  पास  पाद्य
 है  देख  नंगा

 ।

 तो  मेरा  निवेदन  हे  कि  इन  कैम्पों  को
 लोक  सभा  का  एक  डेलिगेशन  जाकर  देखे  ।
 इस  लिये  नहीं  उनको  आलोचना  की  जाय,
 लेकिन उन  लोगों  को  भरोसा  दिलाने  के  लिये।
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 जो  लोग  पाकिस्तान से  लुट  पिट  कर  भाये
 हैं  जो  बहिनें  और  मातायें  अपने  लालों  की
 लाशों  को  पाकिस्तान में  छोड़  कर  भायी  हैं,
 उनको  हमारे  जाने  से  यह  भरोसा हो  जायगा
 कि  न  केवल  मंत्री  महोदय,  बल्कि  जनता  के
 नुमाइन्द ेभी  हमारी  देख  भाल  कर  हहे  हैं।
 इस  लिये  मेरा  निवदन  हैकि  सदन  के  सदस्यों
 का  एक  मंडल  इन  लोगों  की  दशा  देखने  के
 लिये  वहां  जाय े|

 तीसरी  चीज  मेरे  सामने  इन  लगों  के
 रिहैबिलिटेशन  की  है  ।  मेरा  निवेदन  है  कि
 इस  बारे  में  हम  ने  जो  पहले  फैसले  किए  हैं
 उन  को  छोड़  कर  इन  तमाम  चीजों को  दूसरे
 तरीके  से  देखना  होगा  ।  मैं  खा  जी  को  बधाई
 देता ह  जिस  तरह  से  उन्होंने धोड़  धूप  की
 है।  वह भी  रिफ्यूजी हैं  और  उनके  दिल  में
 भी  कभी  कभी  उन  के  लिये  दरद  उभर  अता
 है।

 15.49  hrs,

 [Mr,  SPEAKER  in  the  Chair]

 a  मेहर बसद  खन्ता:  कभी  कभी  ।

 भी  स०  मो०  बन्दों  :  कभी,  कभी,

 मैंने  इस  लिये  कहा  कि  अक्सर  वह  आपस  के
 अगड़ों  में  उलझे  रहते  हैं  1

 तो  मेरा  कहना  है  कि  हमे  इन  सवालों
 को  फिर  दूसरे  तरीके  से  देखना  होगा  ।

 बंगाल  के  मुख्य  मंत्री  जी  ने  कहा  हैकि
 दूसरे  प्रांतो  में  तो  ये  लोग  चले  जायेंगे।  उत्तर
 प्रदेश  पांच,  ६  या  दस  हजार  परिवारों को
 ले  लेगा,  असम  तैयार  है,  मध्य  प्रदेश  तैयार है
 लेकिन  बंगाल  के  मुख्य  मंत्री  जी  ने  कह  दिया  है
 हमारे  यहां  तो  एक  आदमी  भी  नहीं  आ  सकता,
 हम  किसी  की  जिम्मेदारी  नहीं  ले  सकते।
 स्टेशन  पर  लुट  पिट  कर  आयें  बस  खाना

 आयें  और  चले  जायें  7  इस  केलिए  एकहियूमन
 एप्रोच  होनी  चाहिये  -  आज  भी  बंगामे लड ल
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 लोग  क्या  अपने  दुख  बदं  को  बांट  नहीं
 सकते  ?  अगर  आज  मिसफोरचून हो  तो
 क्या  वह  उस  को  शेयर  नहीं  कर  सते  ?

 फोरचून  को  शेयर  गया  जा  सकता  है  तो

 मिसफोरचून  को  भी  आपस  में  शेयर  किया

 जा  सकता  है  |  वहां  पर  छंटे,  छोटे  उद्योग
 लगाये  जा  सकते  हैं  ।  आज  भी  मैं  महसुस
 करता  हूं  कि  हमारे  जो  भाई  आये  हैं  उधर
 झ  सब  कुछ  गंवा  कर.  उन  को  वहां  पर  कुछ
 न  कुछ  धंधे  व  रोजगार  मिल  सकते हैं  ।

 इसलिए  मैं  कहू था  कि  बंगाल  की  सरकार
 को  भी  कहा  जाय  कि  वह  इस  में  अपना
 पार्ट  प्ले  करे  ।  आखिर  यह  एक  ऐसा  मसला
 है  जिस  का  कि  बंधाल से  डाइरेक्ट  कनेक्शन

 है  कैसे  नो  सारे  देश  से  उस  का  जानेकशः  है
 लेनी  वह  उधर  बंगाल  में  आ  रहे  हैं  सलिए
 बजाय  इसके  कि  सब  का  बंगाल  के  बाहर
 भेजा  जाय,  अच्छा हो  अगर  कुछ  लोगों को
 वहीं  बंगाल  में  रक्खा  जाय  और  अगर  ऐसा

 किया  गया  तो  मैं  समझता  हं  कि  उस  में  उस
 का  भला ही  होगा |  ईस्ट  बंगाल से  जो

 पुरुषार्थी भाई  बड़ी  तादाद  मं ओआ  रे  हैं
 व  केवल  काश्तकार नहीं  हैं.  उन  में  डाक्टर हैं,
 बकील  हैं,  विद्यार्थी  हैं  और  उन  भें  दूसरे
 दूसरे  काम  करने  वाले  मजदूर  और  टैक्सी-
 शियंस  आदि  हैं  -  उन  लोगों  को  बंगाल  के
 विभिन्न  उद्योगों  में  लगाया  जा  सकता

 *
 है।

 वहां  जो  इस्पात  के  कारखाने  हैं  अथवा  अन्य
 जो  छोटे  छोटे  कारखाने  लग  रहे  हैं,  उन  को
 रेकपजीर  लोन  भी  मिल  सकता  है  और
 मैं  समझता  हूं  कि  उन  को  वहीं  पर  बखूबी
 बसाया जा  सकता  है  ।

 वस  समस्या  को  हल  करने  के  लिए  और
 उन  मुसीबतज्षदा  भाइयों  को  बसाने  के  लिए
 यह  कहा  जा  सकता  है  कि  हमें  इतने  पैसे
 की  जरूरत  है।  इस  के  लिए  मेरा  नम्य  निवेदन
 यह  है  कि  नेशनल  डिफेंस  फंड  भ  आज  लगभग
 ५०  करोड़  रुपया  पड़ा  हे  ।  जहां तक  मैं

 अमिता  हं  इन  पचास  करोड़  ह्पयों  से  न  तो
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 हवाई  जहाज  खरीदे  गये,  न  ही  कोई  जहाज
 खरीदने की  योजनाएं  हैं,  न  ही  इस  मैं  से
 रुपया  जवानों  की  फैमिली  को  दिया  गया
 तो  मेरा  सुझाव  है  वि  यह  रुपया  इस  काम
 मेंलायाजाय।

 शास्त्री  जी  ने  एक  सवाल  के  जवाब
 मं  कहा  था  कि  कुछ  लोगों  ने  इस  फंड  के
 रुपये  का  ग्सिऐप्रोध्रिएशन  विया  था  और
 इस  के  लिए  उन्हें  सजा  दी  गई  है  ।  इसलिए

 यह  सारा  ५०  या  ५५  करोड  रुपया  इस  तरह
 से  धीरे  धीरे  उस  का  मिसण्प्रीश्रिएशन  होता
 रहे,  बेहतर  यह  होगा  कि  उस  का  एप्रोप्रिएशन
 किया  जाय।  उस  रक़म  का  पचास  फ़ीसदी

 हिस्सा  कम  से  कम  पुरुषार्थियों  को  दबाने  के

 लिए  लगाया  जय  ।  वह  हमारा  नेशनल

 डिफेंस  फंड  अपने  देश  की  भूमि  को  बचाने

 के  लिये  था  ।  अगर  यह  सरकार  हमारे
 पुरुषार्थी  भाइयों  को  पाकिस्तान  में  वचा  नहीं
 सकी,  उसमे  असमथ  रही  तो  उस  को  नेशनल
 डिफेंस  फल  का  ५०  फ़ीसदी उन  मुसीबत ज़दा
 ग़रीब  लोगों  के  पुनर्वास  के  लिए  लगाना

 चाहिये  ।  मैं  समझता  हू  कि  इस  सदन  में  कोई
 भी  सदस्य  ऐसे  नहीं  होंगे  जो  कहेंगे  कि  यह

 पैसा  उन  के  पुनर्वास  में  न  लगे

 एक  सवाल  हमारे  सामने  लोन  का  है  bk
 माननीय  मंत्री  ने  यहां  यह  आश्वासन  दिलाया

 था  कि  वह  लोन  जो  दिया  गया  था,  चाहे
 वह  बंगाल  के  पुरुषार्थियों  को  हो  जोकि  बंगाल

 भें  बसे  हुए  हैं,  उत्तरप्रदेश  में  बसे  हुए  हों  या
 दूसरे  दूसरे  प्रान्तों  में  बसे  हुए  हैं,  उन  के
 जोन्स  को  राइट  औफ़  करने  का  मामसा

 जेरेगौर  है  ।  यह  मामला  विचाराधीन है  कि
 वह  लोन  राइट  औफ़  हों  या  न  हों  ।  मैं  निवेदन
 करना  चाहता  हूं  कि  अब  वक्त  आ  गया  हैकि
 हमारे  पुरुषार्थी  भाइयों  को  जो  लोन  दिया  गया
 था,फिसी  को  Yoo,  fat  को  १०००,किसी
 को  २०००,  मेरे  ख्याल  में  २०००  से  ज्यादा

 किसी  को  नहीं  दिया  गया  था  तो  वह  तो
 कम  से  कम  राइट  औफ़  हो  ही  जाना  जाहिए  ।
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 [आ  सब  मो०  बनर्जी ]
 जब  इनकमटैक्स का  ८०  करोड़  रुपया  राइट
 औफ़  हो  सकता  है,  लाखों  रुपया  राइट  औफ़
 हो  सकता  है  तो  कम  से  कम  यह  लोन  जोकि
 करोड़ों  की  शक्ल  में  नहीं  है,  मैं  समझता  हूं
 कि  ज्यादा से  ज्यादा  यह  १०-१५  करोड़

 होगा  उस  को  राइट  औफ़  होना  चाहिये  1  इस
 मुसीबत  में  जबके  उस  की  जान  के  लाले
 पड़  गये  हैं  तो  कम  से  कम  यह  लोन  तो  उससे
 वापिस  न  लिया  जाय  ।  यह  कुछ  सवालात
 मैंन इस  वजह  से  रक्खे  हैं  कि  मंत्री  महोदय

 उन  पर  विचार  करेंगे  और  मुझे  पूरी  आशा  है
 कि  वे  हमदर्दी  के  साथ  इस  बारे  में  विचार
 करेंग ेn

 इस्कुपेट्स  कोलिन  जो  बनी  हुई हैं
 उन  को  रंगूलराइज़  होना  चाहिये  ।  यह
 सवाल  आज  हमारे  सामने  पुरुषार्थियों  वा  है

 और  मैं  निवेदन  करना  चाहता  हुं  कि  यह
 हल  हो  जाना  चाहिये  और  ऐसी  कौलिनीज़

 का  रंगुलराइज्ेशन कर  दिया  जाना  चाहिये  |
 जहां  तक  सियालदाह  स्टेशन  पर  इस्कुऐटिंग
 का  सवाल है  उस  के  लिए मैं  मंत्री  महोदय को
 अवश्य  बधाई  दंगा  ।  वहां  सियालदाह  स्टेशन
 पफ  जो  इस्कुऐटस  पड़े  रहते  थे  और  जिनके  कि

 हाथ  लोगों  के  चलने  से  कट  जाया  करते  थे,
 उन  लोगों  को  आप  ने  वहां  से  हटा  दिया  और
 अगर  उनको  दूसरी  जगह  बसा  दिया  हो  तो
 मुझे  उसकी  खुशी  है  और  उसके  लिए  मैं  मंत्री
 महोदय को  बधाई  दूगा  ।  छोटे  छोटे  बच्चे
 जोकि  वहां  बै  रहते  थे  और  जिनके  कि  हाथ
 लोगों  के  चलने  से  कुचल  जाया  करते  थे  उनको
 आपने  वहां  स्टेशन  से  हटा  दिया  यह  आपने
 अच्छा  ही  किया  ।  यह  आप  सोचिए  कि  हमारी
 माताएं,  बहनें  और  पिता  लोग  हमेशा  के  लिए
 हिन्दुस्तान में  एक  खानाबदोश  बन  कर  रह
 जायें  और  इधर  से  उधर  हमारे  देश  में  घूमते

 रहें  यह  शोभा  नहीं  देता  है।

 पाकिस्तान अपने  वहां  हिन्द  अल्पसंख्यकों
 को  पूरी  तरह  से  लूट-पाट  करके,  उनकी
 जायदादों  को  हिप  करके  अपने  जहां  से
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 भगा  देने  पर  जुला  हुआ  है  1  आज  माइना-
 रिलीज़  की  खूंरेजी  पाकिस्तान  में  हो  रही  है।
 लेकिन  इस  के  साथ  ही  वहां  एक  दूसरी  चीज
 भी  हो  रही  है  और  वह  यह  है  कि  आज  अय्यूब-
 शाही  के  खिलाफ  उन  की  तानाशाही  के
 खिलाफ  एक  आन्दोलन  चल  रहा  है  ।  यह
 आन्दोलन,  हिन्द  मुसलमान  दोनों  कर  रे

 हैं।  अय्यबशाही  के  खिलाफ  वहां  पर  जनवादी
 आन्दोलन  जोर  पकड़ता  जा  रहा  है  उम  की

 तरफ  से  जनता  का  दिमाग  हटाने  के  लिए
 शासक  वर्ग  द्वारा  धर्म  के  नाम  पर  मानना-

 रिटी  की  खूंरेजी  की  जा  रही  है  और  इसलिए
 यहां  से  काफी  तादाद  में  शरणार्थी  भाई  इधर

 भाग  कर  आ  रहे  हैं  1  वहां  पर  यह  सवाल
 इतना  अड़ा  बना  हुआ  है  ।  जरूरत नो  इस
 बात  की  है  कि  यह  दोनों  विभाग  वर्क्स,
 हाउ मिग  और  रिहैब्लिटेशन  अलग  अलग
 कर  दिये  जायें  1  रिहेबिलिटेशन  को  वर्क्स  ऐंड
 हाउसिंग  से  अलग  कर  दिया  जाय  ।  मैं  यह
 नहीं  कहता  जैसे कि  कुछ  लोग  कहते  हैं  कि

 उम  में  मंत्री  बंगाल  से  हों  वैसे  यह  बड़ा  अच्छा
 है  कि  जहां  एक  पंजाब  के  हैं  वहां  उपमंत्री
 बंगाल  के  हैं  -  इस  सवाल  को  इस  तरह  से
 टैकिल  किया  जाय  ताकि  यह  आयन्दा  उठ
 न  सक  और  यह  कामयाबी  के  साथ  हल  हो  ।

 अब  मैं  मंत्री  महोदय  के  सामने  कुछ  दूसरे
 सवालात  रखना  चाहूंगा  |  वह  सवाल  सी०
 पी०  डब्लू  डी०  का  है।  सी०  पी०  डब्लू०
 डी०  के  बारे  में  माननीय  मंत्री  हमेशा  कहते
 हैं  कि  हम  चीज़ों  को  हल  करते  हैं  ।  इसके
 लिए  मैं  उन  को  बधाई  देना  चाहता  हूं  ।  मैं
 सी०  पी०  डबल  डी०  वर्क्स  यूनियन
 का  सभापति  हूं  ।  मेरा  उन  के  साथ  चोली,
 दामन  का  साथ  है  ।  कभी  वह  नाराज़  होते
 हैं,  कभी  खुश  होते  हैं  तो  कभी  हम  भी  नाराज़
 न  खुश  होते  हैं।  बहरहाल  मैं  यह  कहना
 चाहता  हूं  कि  आज  जो  यहां  पर  एरियर्स

 का  सवाल  है,  जो  हमारे  सी०  पी०  डबल
 डी०  में  उनसे  चाहिये  इस्टैब्लिशमेंट के  लोग
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 हैं  उनके  एरियर्स  का  सवाल  है  वह  अभी  तक
 उनको  मिला  नहीं  है।  यह  जो  डिरबसंमेंट
 औफ  वेजेस  औफ़  सी०  पी०  डबल  डी०
 चर्कंचाजंड  स्टाफ  इन  कैलवटा  डिवीजन  की

 यह  जो छटी  छटी  चीजें  हैं  जोकि  ख़ामख़ा
 ऐिटेट  होती  रहती  हैं  1

 इसी  तरीक़े  से  पे  रोल्स  जो  रोड
 इंस्पेक्टर  के  हैं,  वर्क  चा जंड  इस्टैब्लिशमेंट

 के  हैं  उनका  तय  होना  चाहिये  1  उनकी  पे
 कै  बारे  में  जो  डिमांड  है  मैं  आशा  करता  हूं
 कि  उसके  बारे  में  फैला  लिया  जायेगा  ।
 उसके  बारे  में  एक  कैट गेराइज़ेशन  कमेटी

 बनी  थी  ।  मैं  च  हता  हं  कि  उस  कंटेगराइ-
 जेशन  कमेटी  के  सामने  यह  तमाम  चीजें
 जायें  ।

 इसी  तरीक़े  से  गवर्नमेंट  प्रेम  का  सवाल
 है  ny  मैं  अभी  कलवत्ते  मे  गवर्नमेंट  प्रेस  को
 देखने  के  लिए  गया  था  ।  यह  मेरा  सौभाग्य
 है  कि  कलकत्ते  के  गवर्नमेंट  प्रेस  के  भाइयों
 ने  मुझे  अपना  सभापति  चना  ।  मैं  वहां  उन

 के  काम  आदि  को  देखने  गया  था  ।  मैंने
 वहां  पर  कम्पेजीटर्स का  काम  देखा,  बक-

 बाइंडिंग  का  वाम  देखा  और  दूसरे  काम  भी
 देखे  और  मुझे  उनके  वह  काम  देख  कर  बड़ी
 खुशी  हुई  t  अब  वैसे  तो  मैं  एक  नौन  स्किल्ड
 आदमी  हूं,  मैं  नौन  टेक्निकल  आदमी  हूं
 लेकिन  एक  कौन  सेंस  के  आधार  पर  मैं  यह
 कह  सकता  हुं  कि  मैंने  कुछ  ऐसे  लोगों  को
 काम  करते  हुए  देखा  जोकि  स्किल्ड  कैटेगरी
 में  आने  चाहिये  थे  लेकिन  उन  को  अभी  तक
 नौन  स्किल्ड  बना  कर  रक्खा  हुआ  है  या
 मुश्किल  से  सेमी  स्किल्ड  कैटेगरी  में  रक्खा

 हुआ  है  यह  खुशी  की  बात  है  कि  एक  घंटे-
 ईन  कमी  बेटी  हुई  है  उस  में  योग
 अफ़सरान  हैं,  टेक्निकल लोग  हैं  और  उस

 कमेटी  के  सामने  यह  तमाम  चीजें  हैं  लेकिन  वह
 अकेटेगेराइज़ेंशन कमेटी  कब  तक  बैठी  रहेगी

 आखिर  उसकी  कभी  रिपोर्ट  भी  निकलेगी  ?

 उसके  सामने  गवरमेंट  प्रैस  के  तमाम  सप्रे
 111  (Ai)  LS.D—8.
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 जेंटेटे्स  को  कम  से  कम  हक़  हना  चहिये
 किवे  आकर  वहां  गवाही  दें  और  उस की
 कोई  रिपोर्ट  निकल  और  गवाही  के  आधार  पर
 उस  बारे  में  एक  कपल  हो।

 अध्यक्ष  महोदय  :  माननीय  सदस्य  का
 समय  समाप्त हो  रहा  है।

 श्री स०  मो०  बनर्जी :
 दो  मिनट  और  चाहूंगा

 दूसरी  चीज  मैं  गवरमेंट  प्रैस  के
 मुलाजिमो ंके  क्वार्टर्स  के  बारे  में  कहना

 चाहूंगा  1  यहां  मिटो  रेड  पर  गवर्नमेंट  प्रैस
 के  मुलजिमों  के  लिए  क्वार्टर्स  बनाने  के
 लिए  बारबार  भ्राश्वासन  दिलाया  गया  था |
 उन  की  ओर  से  कहा  गया  था  कि  मिटो
 रोड  पर  कुछ  ऐसे  क्वार्टर  बनाये  जायेंगे
 जैकी  गवर्नमेंट  प्रैस  के  कर्मचरियों  के

 लिये  होंगें  लेकिन  अभी  तक  वह  हुआ  नहीं  है।

 जहां  तक  कलवत्ते  में  गवर्नमेंट  प्रैस  के
 लोगों के  लिए  क्वार्टर्स का  इन्तजाम  करने का
 सवाल  है  वह  तो  और  भी  टेड़ा  रूमाल  है  लेकिन
 कम  से  कम  यहां  दिल्‍ली  मिंटा  रड  में  गवर्नमेंट
 प्रैस  के  कर्मचारियों के  लिए  कुछ  क्वार्टर  का
 प्रबन्ध  हना  चाहिये  ।  यह  उचित  ही  हगा  कि
 वे  छट  छट  मुलाजिम  गवर्नमेंट  प्रैस  में  काम
 करने  के  बाद  वहीं  आराम  से  मिंटो  रड  में
 अपने  क्वार्टर्स  में  चले  जायें  ।  मंत्री  महोदय
 को  मालूम  ही  है  कि  किस  तरह  से  गवर्नमैंट
 प्रैस  में  रात,  दिन  काम  चलता  है,  साइट  शिपट
 होती है,  ओवरटाइम लगता  है  और  जबकि
 मंत्री  महोदय  ने  यह  सिद्धांत  मान  लिया  है  कि
 गवर्नमेंट स्वीट्स  को  जिनकी  कि  इस  तरह की
 रोड  भवर  की  रात,  दिन  की  ड्यूटी  है
 उनको  क्वाटर  निसार  टु  दि  प्लेस  आफ  डयूटी
 दिया  जाना  चाहिय  तो  कम  से  कम  गवरमेंट
 प्रैस  वालों के  लिए  मिटो  रोड  पर  क्वार्टेस  ककी
 व्यवस्था तो  उन्हें  कर  ही  देनी  चाहिये।
 एसा  करना  एक  बहुत  प्रगति  चीज  होगी।

 उस  के  बाद  क्वार्टरों  का  सवाल  है
 हमारे  एम०  पीज०  की  तरफ  से  भी  एक  बात

 बस  मैं  एक,
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 [श्री  स०  मो०  बनर्जी]

 आई  है।  वहां  पर  उन  में  जो  गार्डनिंग  का

 सवाल  था,  हौर्टिकल्चर  वह  पहले  पीलिया-
 मैं टरी  डिवीजन के  अन्दर  था,  श्रप्यक्ष  महोदय,
 शायद आप  के  पास  भी  कुछ  सदस्यों ने  इस
 के  बारे  में  लिखा  होगा:  अब  वह  चीज  डाइरेक्टो-
 रेट  आफ  दी  मिनस्ट्री के  असर  चली  गयी  है
 और  जव  से  हो डर्टी वल्चर उस  के  नीचे  गया  ह,
 लोग  तो  कहते  हैं  कि  सत्यानाश हो  गया  है
 लेकिन  मेरा  कहना  है  कि  साढ़े  सत्यानाश  हो
 गया  है।  बड़ो  मुसीबत  पैदा  हो  गयी  है।
 वहां  पर  सारी  एफोशियेंसी  जाती  रही  है
 मैं  निवेदन  करूंगा  कि  इस  श्र  देखा जाय  1
 चाजेंज बहुत  बढ़  गये  हैं।  हमारे  यहां  सवाल
 क्वाटर  हो  अपना  क्वार्टर  ही  या  कुछ  हो,
 यह  चार्जेज  बहुत  काफी हो  जाते हैं  7  और

 मकीन  पा पिये  कीजो  दम  नंगो  को  तनख्वाह
 मिलती हे  और  यह  जो  पर्चियां  मिल  जानी  हैं
 उन  को  अगर  आप  अच्छे  तरीके  से  देखें  और

 हिसाब  करें  तो  वद  हिसाब  नहीं  हो  सकता  है।
 इसलिए मैं  कहना  कि  इस  वारे  में  भी  सरकार

 कुछ  कायवाही करे  -  बजाय  इस  के  कि  इस  मौके
 पर,  जबकि  देश  के  २७  करोड़  लोगों की  आमदनी

 साढ़े  सात  आने  रोज  है,  रूलिंग  पार्टी  की  तरफ
 यह  बिल  आय  कि  एम०  पीज०  की  तनख्वाह

 Yoo  रुपये  माहवार  और  एलाउन्स  ३१  रुपय

 रोज हो,  बजाये इस  के  कि  हम  देश  में  यह
 फीलिंग  पैदा  करें  कि  हम  अपने  तनख़्वाहें

 अर  भत्ते  बढ़ाना  चाहते  हैं,  इन  छोटी  छोटी
 दिक्कतों  को  दूर  किया  जाय  और  इन  बातों  को
 रशनलाइज  कर  के,  अच्छी  तरह  से  एसेसमेंट
 कर  के  मुनासिब  फैसला  किया  जाये  |

 16  hrs.

 wet  तक  ख्वाबों  का  प्रश्न  है  साठ

 हजार  सरकारी  कर्मचारी  अब  भी  बेघर  हैं-

 उन  को  क्वाटर नहीं  मिले  हैं। हम  देखते हैं  कि
 तीन  कमरों  के  क्वार्टर में  तीन  फेज  हैं  दो
 कमरो के  क्वार्टर  में  एक  फैन  है,  लेकिन  बलास
 कोर  के  वन-रुम  या  ट-रूम  टेनेमेंट्स  में
 अभी  तक  कहीं  कहीं  बिजली  भी  नहीं  है  ।
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 माननीय  मंत्री जी  की  मिनिस्ट्री  जितनी
 लम्बी है,  उतनी  ही  चौड़ी  है।  और  उतनी
 ही  मोटी  है-वह  तीनों  तरफ  से  बढ़ी  हुई  है।
 मैं  उन  से  कहना  चाहता  हूं  कि  वह  खद  भी
 उसी  तरीके  से  बढ़ें  और  अपनी  मिनिस्ट्री के
 तीन  विभागों  को  देखने  की  कोशिश  करें  ।

 आज  देश  के  सामने  तीन  सवाल  हैं  +
 एक  तो  रिहैबिलिटेशन  का  सवाल  है।  लाखों

 भाई  बहनें  या ंपर  आ  रही  हैं।  हाउसिंग
 का  सवाल  है  और  फिर  वत्स  का  सवाल  है-
 नई  नई  इमारते  बनाई  जा  रही  हैं।  मैं  उनसे
 निवेदन  करूंगा  कि  वह  इन  बातों  पर  विचार
 क,  ताकि उनपर  दशकों  जो चि श्वास है,
 वह  विश्वास  और  बढ़े  आर  टीं  एसा  न  हो
 कि  जो  पुरु पर् थी  भाई  आते  जा  रे  हैं,  उन
 के  द्वारा  इस  देश  में  खानाबदोशों  की  संख्या
 बढ़ती  जाये  ।

 Mr,  Speaker:  Hon.  Members  may
 new  move  their  cut  motions  relating
 to  the  Demands  under  the  Ministry
 of  Works,  Hucsing  and  Rehabilitation
 subject  to  their  being  otherwise  admis-
 sible.

 Shri  Dinen  Bhattacharya:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Expenditure  on  Displaced
 Persons  be  reduced  to  Re.  1.”

 [Policy  of  rehabilitating  displaced
 persons  from  East  Bengal  QDI.

 “That  the  demand  under  the
 head  Expenditure  on  Displaced
 Persons  be  reduced  by  Rs.  100.”

 {Failure  to  make  arrangements  for
 resettlement  of  the  refugees  coming
 to  India  from  East  Pakistan  (28)].

 “That  the  demand  under  the
 head  Expenditure  on  Displaced
 Persons  be  reduced  by  Rs.  100”
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 (Conditions  in  Manag  Camp  tn
 Dandakaranya  (29)).

 ‘That  the  demand  under  the
 head  Expenditure  on  Displaced
 Persons  be  reduced  by  Rs.  100.”

 {Failure  to  rehabilitate  the  refugees
 of  the  “K”  site  plot  at  Prince  Anwar
 Shah  Road,  Tollygunje,  Calcutta
 (30) lL

 “That  the  demand  under  the
 head  Expenditure  on  Displaced
 Persons  be  reduced  by  Rs.  100.”

 refugees
 (31)).

 “That  the  demand  under  the
 head  Expenditure  on  Displaced
 Persons  be  reduced  by  Rs.  100.”

 {Failure  to  rehabilitate
 squatting  in  muslim  houses

 {Need  to  probe  as  to  the  possibility  of
 resettling  a  part  of  re/ugees  from
 East  Pakistan  in  West  Bengal  (32)].

 Shri  5.  M.  Banerjee  1  beg  to  move:

 “Thet  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 {Failure  to  compute  fully  and  tackle
 the  residuary  problems  of  rehabili-
 tation  of  refugees  who  have  come
 prior  to  January  1,  1964  since  parti-
 tion  (63)].

 “Thet  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 {Inadequacy  of  arrangements  for  re-
 ceiving  and  rehabilitating  refugees
 both  old  and  new  in  Dandakaranya
 (64)).

 ‘That  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 ({Inadequacy  of  rehabilitation  measures
 in  Garo  Hills  (85)1.

 “That  the  demand  under  the
 head  Ministry  of  Works,  Housing
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 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 [अस्त  to  regularisation  of
 colonies  (66) ).

 squatter#

 “That  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 {Need  to  pay  compensation  to  refugees
 for  properties  left  behind  in  East
 Pakistan  (67) ).

 “That  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100”

 Need  to  provide  alternative  acccm=
 modation  to  all  refugees  squatting
 in  houses  belonging  to  Muslims  and
 Hindus  and  whose  owners  want  those
 houses  back  (68)).

 “Thet  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 «Conditions  prevailing  in  Permanent
 Liability  camps  of  lone  women  ant
 children  (69) ).

 “That  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 [Failure  to  develop  the  H.  B.  Coopera-
 tive  Scheme,  Sodepur  24  Pargcnas
 (70)}.

 “That  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 [Continuance  of  rule  permitting  age
 relaxation  for  refugees  in  Gorern-
 ment  jobs  (71)1.

 “That  the  demand  under  tne
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”
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 {Shri  Dinen  Bhattacharya]
 {Need  to  improve  the  condition  of

 refugees  who  came  prior  to  Janu-
 ary  1,  1964  ा  Tripura,  Orissa,  Assam
 and  the  new  proposals  for  rehubili-
 tating  those  coming  in  latest  influx
 to  these  areas  (72)].

 “Thet  the  demand  under  the
 head  Ministry  of  Works,  Housing
 and  Rehabilitation  be  reduced  by
 Rs.  100.”

 {Rehabilitation  Industries  Corporat:on
 and  the  industrial  schemes  for  which
 loans  were  given  to  give  emp:oy-
 ment  to  refugees  (73)].

 Mr.  Speaker:  The  cut  motions  are
 also  before  the  House.

 st  see  (मंडला)  :  अध्यक्ष  महोदय,
 पाकिस्तान सरकार  के  अमानुषिक  “यवहार
 के  कारण  हमारे  दो  लाख  अल्प  पंख्यक
 आदर्शों  को  अपने  अपने  धरों  को  छड़  कर

 पूर्वी  पकिस्तान  से  यहां  मैदानों  में  आना

 पड़  रा  है।  इस  बारे  में  जो  बातें  हम  सुनते
 हैं,  अगर  वे  सही  हैं,  त  यह  बड़े  दुख  की  बात  है  ।

 भेरे  सरीखा  आदमी  चाहेगा  कि  दानों  देशों के
 गृह  मंत्रियों की  जो  मीटिंग  होने जा  रही  है,
 उस  में  भारत  सरकार को  पाकिस्तान  संस्कार
 के  साथ  बड़ी  सख्ती  से  पेश  आना  चाहिये।  हमारा
 सचिव  लुट  जाये,  लेकिन  अगर  हमारी  आबरू
 लूटे,  तो  हमारे  निए  कोई  चौक  नहीं  रही  ।

 हम  सुनते  हैं  कि  वहां  पर  अल्प-संख्यक  युवतियों
 को  आबरू  लूटी  जाती  है  ।  मैं  समझता  हुं  कि
 हमारे  दिलों  को  दर्द  पहुंचाने वाली  ऐसी  कोई
 दूसरी  बात  नहीं  हो  सकती  है  ।

 जहां  तक  शरणार्थियों  का  सम्बन्ध  है
 यह  बड़ी  खुशी  की  बात  है  कि  मेरे  प्रदेश में
 मुख्य  मंत्री  ने  अपने  यहां  दुर्वेशी  शरणार्थियों

 के  पच्चीस  हजार  ुटभ्बों  को  बसाने  का  जिम्मा
 लीग  है  ।  ये  शरणार्थी  जहां  जहां  जाते  हैं,

 यहां  वहां  कुछ  दूसरी  समस्यायें  पैदा  होती  हैं  |
 इस  वक्त  बिहार और उड़ीसा  के  आदिवासियों

 भें  कौर  कुछ  मध्य  प्रदेश  के  आदिवासियों में  भी
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 इस  प्रकार  को  समर याय पैदा,  हुई  हैं। इस  वक्त
 ये  शरणार्थी  माना कि  आश्रम  में  रखे  ग  हैं।
 वहां  से  इन  को  जिन  पांच  जिलों,  अर्थात
 बस्तर  होशंगाबाद,  बतूल,  सरिता  और

 शाहडोल  में  हटाया  जाना  है,  व  सब  साठ,
 सत्तर;  अस्सी  या  नब्बे  फीसदी  आदिवासी
 जिले  हैं  1

 हमरी  बहिन  ने  अभी  बताया  है  कि
 आदिवासियो ंको  क्या  तकलीफ है  ।  जब
 पटले  वाले  शरणार्थी  वहां  दंडकारण्य  मे  गए,
 तो  आदिवासियों  में  कितनी  नाराजगी  पदा

 हुई  अभी  एक  माननीय  सदस्य ने  यह  बताया

 है।  आदिवासी  तो  दुर्वेशी  हैं  ओर  उन  दुर्नीतियों
 के  बीच में  ये  दुर्दशा जा  रहे  है  इन
 दोनों  दर् देवियों  में  भाई-चारा  आर  बन्धू
 भावना  पैदा  हो,  इस  के  निए  इन  आदिवासी
 जिलों  में  शरणर्गयों  को  बसाने  से  पहने
 उनलोगों  में  समूचित  प्रचार  करना  अत्यन्त

 आवश्यक है।  अगर  ऐसा  न  करते  हए  इन
 पांच  जिलों  में  शराबियों को  ले  कर  वाया
 जायेगा-यह बड़ी  खुशी  की  बात है  कि  पच्चीस

 हजार  शराबे  वुट्म्बे  हमरे  प्रदेश
 में  बसाए  जायेंग  और इस  प्रकार  दुखियों
 के  बीच  में  दुखी  बसेंगे  शायद
 परिणाम  कुछ  अच्छे  नहीं  होंगे,  क्योंकि

 आदिवासी भाई  कितने  भले  हते  हैं,  इसका
 एक  ताज़ा  उदाहरण  मैं  आप  को  बताना

 चाहता हं  .  जिला  बस्तर  में  एक  आदिवासी

 से  ३१  रुपये  में  जो  जंगल  एक  ठेकदार  ने
 लिया था,  सरकार  ने  जबउस  को  नीलाम

 किया, तो  वह  ७१,०००  रुपये का  बिका  |

 आदिवासी  इतने  भले  हते  हैं।  उन  को
 कोई भी  बहका  सकता  है  ।  आदिवासियों

 को  आजकल  दो  तत्व  बहका  सकते  हैं-
 एक  तो  राजनीतिक  तत्व  उन  को  बहका

 सकते  हैं,  दसरे  साम्प्रदायिक तत्व  उन  को
 बहका  सकते  हैं  ओर  अगर  तीसरे  पाकिस्तानी

 सत्व  वहां  घुसे  हों,  तो  वे  भी  उन  को  बहका
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 सते  हैं।  इन  भोले  आदिवारियों  1  पहले
 ्य  आरे  में  रुलाने  की  आवश्यकता  है।

 शरणार्थियों  को  बसाने  का  प्रश्न  पूरे
 आर  या  प्रश्न  है  और  इसलिए  दंडकारप्य
 में  ड  'पच्चीस  हज़ार  शरणार्थी  कुटुम्बों को
 बराने  ९  सम्बन्ध  में  मध्य  प्रदेश  पुरकार
 और  भरत  सरवर  में  1  शर्ते  त्य  की
 गर  हैं,  ब्याज  चम्बल  के  खंडरों  में  ४५  हज़ार
 एवं  जर्मन  शरणार्थियों  के  लिए  बना ही
 है.  'चित्कट में इन्द्रावती नदी में  इन्द्रावती  नदी  के  बांध कर
 पवन  हाउस  बनाना  है,  त्या  बध  में  कुछ
 काम  बन  है,  इंडस्ट्रियल  सकल  खलना  है
 अंक  कुछ  जमीन  क  तैयार  बरना  है,  आदि,
 भरत  सरकार  को  उन  तों  क  रब  से
 पाले  पूरा  करना  चाहिए.  और  ये  बम  करने
 की  तरफ  जल्दी  से  जल्दी  ध्यान  देना  चाहिए
 मध्य  प्रति  रार कार  और  भरत  रविवार  के

 बीच  में  इस  बारे में  दि  रास्ता हुआ  है,
 या  मध्य  प्रदेश  सकार  ने झपने  ज  विचार
 भक्त  सरकार  के  रुकने  रखे  हैं,  सकी
 तरफ  भरत  सर्कार  के  रब  से  पहले  ध्यान
 देना  चाहिए  an  पुर्नवास  मंत्र  लय  पर  बड़ी
 ज्वाब्दारी  है  ।  शर  [जियों  क  बराना
 कई  अरन  काम  न्हीं  है।  बई  रहस्यों
 क: बस्यायें  न्विलती  हैं  अर  गे  न्विजेंगी।
 मैं  तो  अभी  वर्तमान  की  रमस्रयें  बता  रहा
 हूं।  *स्व०र  ने  इस  रम्बा  रें  पुरानी  बातें
 मध्य  प्रति  राकेश  बे  राय  शिल  बर  मंजर
 की  हैं,  बड़ी  बड़ी  इमारतों  &  बाम  बाद  अस्क
 प्ले  डन  क  पूरा  बाने  बा  प्रयत्न  वरना

 चाहिए  इन्  रे  आदिवासीय  ग  भ  असंत ष
 नहीं  हगा  अर  बेचारे  शरणार्थी  t  एक  दम
 रंज-राठी  में  लग  आयेंगे  1

 मैं  बताना  चहता  हें  कि  शरण  त्रियों
 के  डले  सहा  बराने  गे  प्राण  पवार  ने

 बड़ी  जिम  अपने  ऊप  ली  है  ।  अभी

 उनके  यद  शांति  है,  लेविन  आगे  चल  केर

 वहां  पर  साम्प्रदायिक  झगड़े  हने  की  आशंका
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 हो  सकती  है  1  इन  झगड़ों  को  रोकने  का
 इलाज़  भारत  खरवार  और  प्रदेश  सरकारों
 को  भी  वरना  चाहिए  और  हम  यालियामेंट

 के  सदस्यों  के  भी  करना  चाहिए  ।  मैं  अप
 व्यवितगत  वात  बताना  चाहता  हूं  कक  जिन
 पांच  जिनों  में  इन  शरणार्थी  कुटुम्बों  को

 बसाया  जायेगा,  मैं  ने  वहां  के  अपने  कार्य-
 कर्ताओं  क  चिट्ठियां  लिखी  हैं  और  वहां
 पर  इस  बारे  में  हमायूं  हने  वाली  हैं  7  हम
 पुनर्वास मं  [लय  ही  इस  दिशा  में  स्वायत्ता
 करने  का  जी  न  से प्रयत्न  करेंगे इन
 दुदवी  पा; करत्ानी  भाई-बहनों के  साथ  हमरे
 आदिवासी  भई-बहन  बिल्कुल  भाई-बहनों
 के  नाते  रहें  और  रन  के  साथ  वीसी  ।रस्म
 का  झगडा  न  बारें  1  लेकिन  इस  मंत्रालय  पर
 एक  बड़ी  उव:ब्दारी  है  कि  वह  दंडकारण्य
 के  वार्यंकार्रय पर  करती  की  नज़र  रखें  t

 दंडकारण्य  के  कार्यकारी  t  के  मनमाने
 व्यवहार  वा  तजा  मंत्री  महान  णथान्ते  हों
 यानजान्ते हं.  लेविन  मैं  जानता  हूं।  बस्तर
 में  ेहॉडीगरा  सें  गली  चली  है।  थे  भाई
 बहते  हैं  थि  अधिकारियों  में  असंत प  फैल
 गया  है,  रन  क  मैं  बताना  चाहता  हूं  कि
 दंडकारण्य  मे  बाम  बनने  वले  भाइयों
 के  मनमाने  ब्रदहार  के  कारण  ही  ऐसा
 हुआ है  ।  रन्  क  मनमाना  पैरा  मिलता
 है  मकान  गलियाँ  मिलती  हैं,  केवल
 उलाने  के  ललिता  है  और  इसलिए  वे  आदि-
 वासियों  की  इज्जत  ना  बिल्कुल  खल  नहीं
 करते  हैं।

 मैं  ने  तीन  मर्दाने  पहले  एग्सीवर्याव
 कमेटी  से:धथन  मंत्री जी  क  पा थाकि था  कि
 पंडित  *,  पत्राचार  प्रो  में  मैं  ज  छ

 कह  रहा
 हूं,

 रस्से
 मैं  रिश्ता  हूं

 ।व  स्तर
 मेंएक  नागवन  गली  कटेगी  अर  हज्र
 पांच  सं  आदिवासी  मारे  झींगे  और  त्व
 हमारे  मुंह  ८९  व्यस्त  लगेगी  ।  तन  महीने
 के  बाद  व्हा  गर्म  चली  ।  मैं  एव्सीक्याटब
 केटी  में  पंत  जी  को  फिर  मिला  और
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 [ओ  उदक]

 कहा  कि  वहां  पर  एक  गुडविल  टीम  भेजी
 आये  इसके  अनुसार  वहां  पर एक  गुडविल
 टीम  गई,  जिस  में  मैं  भी  था  और  पंजाब  के
 मंत्री,  Y  रणवीर  सिह,  भी  थे  ।  हम  लोग

 दस  बारह  गाडियों  में  चल  रहे  थे  ।  शाम  का

 वक्त  था  ।  उपर  से  एक  ग़रीब  भादिवासी
 बैल-गाड़ी में  अपने  बाल-बच्चों और  महिलाओं
 को  ले  कर  चला  आ  रहा  था  ।  दंडकारण्य
 का  एक-एक दक  ड्राइवर  उस  बैल-गाड़ी को
 रोक  कर  उस  आदिवासी  को  मारे  चता  जा
 रहा  था  ।  वह  बेचारी  महिला  एक  तरफ़
 अपने  बच्चों  को  पकडे  हुए  थी  और  दूसरी
 तरफ़  बैलों  की  रस्सी  को  पकड़े  हुए  थी  और
 वह  बेल-गाड़ी  बिल्कुल  उलटने  की  हालत
 मेथी  ।  हम  लोगों  ने  अपनी  मोटरें  खड़ी  की

 और  ड्राइवर  को  कहा  कि  क्यों  मारते  टो  1

 ड्राइवर  ने  यह  जवाब  दिया,  “साहब  अर्भ

 क्या  हुआ  है?  अभी  तो  इस  को  मारते  मारते
 इस  की  चमड़ी  निशलूगा  और  फिर  ट्रक  से

 बांध  कर  ले  जाऊंगा”  1  श्री  रणवीर  सिंह  ने
 उस  को  कहा  कि  क्या  तुम  जानते  हो  फि  ये
 सब  कोन  हैं-अपाचे  की  गाड़ी  में  यहां  के

 कलेक्टर सहब  हैं  ओर  एक  गाड़ी मं  यटां  के
 कप्तान  साहब  भी  हैं और  दिल्ली से  आये  हैं.
 हम  पालियामेंट  के  मेम्बर  हैं  ।  तब  वह

 व्यक्ति  अपनें  ट्रक  मे  बैठ  कर  वहां  से  चला
 गया  |  जो  बेल-गाड़ी  वाले  थे,  हम  ने  उन  में
 से  कुछ  को  अपनी  गाडियों  मे  लिया  ओर
 अपने  एक  दो  आदमियों  को  कहा  कि  तुम
 बेल-गाड़ी  के  साथ  आहिस्ता-आहिस्ता  चले

 आओ  |  वहां  की  स्थन  य  जनता को  इन
 कर्मचारियों स  बचाने  थों  निए,  स्टेट  गवर्नमेंट
 नेएक  ऐसा  बात  की  है  ज  भानत  में  कहीं  नहीं
 हुई  होगी  ।  हर  एक  पुलिया  के  ऊपर  उसने
 गेट  लगा  दिये  हैं  ताकि  गाड़ियों  की  स्पीड

 को  थोड़ा  सा  कंट्रोल  मे  रखा  जा  सके  ओर
 जो  ड्राइवर  हैं,  वे  बहुत  ज्यादा  स्पीड  पर

 भाड़ियां  न  दौड़ा  सकें  ।  हर  एक  पुलिया  के
 ऊपर  आपको  कभी  कभी  दण्डकारण्य  की
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 गाडियां  गिरी हुई  मिलेंगी  ।  कितनी ही
 तरह  से  गिरीं,  उसका  हिसाब  भाप  के  पाक
 होगा

 ।
 ये  सारी  बातें  ऐसी  तरह  से  हुईं  यह

 तोर मैंने  आप  को  बता  दिया  है।  दण्डकारण्य  के
 ओ  अधिकारी  हैं,  उन  पर  भापको  कंट्रोल करना  होगा,  उसका  कुछ  इलाज  करना
 होगा ।

 अब  मैं  दण्डकारण्य  प्राजैक्ट  रिपोर्ट  के

 पेज  ४५  से  जो  ट्राइबल  वैलफेयर  के  बारे में  है
 कुछ  अंश  पढ़  कर  आप  को  सुनाना  चाहता  हूं  :

 “The  scheme  will,  in  all  ils
 manifestations,  not  only  safeguard the  interests  of  the  tribal  popula-
 tion  but  promote,  in  a  positive  man-
 ner,  their  welfare.  The  States  con-
 cerned  have  Tribal  Welfare  Depart-
 ments  and  their  own  programmes
 for  tribal  welfare.  It  will  be
 necessary  to  co-ordinate  these  pro-
 grammes  with  the  activities  of  the
 Dandzkaranya  Scheme.  It  is  also
 Proposed  to  have  on  the  staf  of
 the  Dandakaranya  Project,  a  Social
 Anthropologist,  to  act  as  a  high-
 level  adviser  on  tribal  welfare”

 यह  जो  आफिसर  मुक़र्रर  करने की  बात  हैँ,
 वह  मुक़र्रर  नहीं  विया  गया  है  ।  आदि-

 वासियों  के  मानस  को  समझने  वाला  एक  भी
 आदमी  नहीं  रखा  गया  है  आपको  चाहिये
 था  कि  आप  मानव तत्वज्ञानी मुक़र्रर  करते
 ताकि  जो  अपमान  वहां  के  आदिवासियों का
 इन  अधिकारियों के  द्वारा  होता  है  वह  न  हो
 सके  |  इससे  असन्तोष  फलता  है  और  उस
 असन्तोष  का  क्या  नतीजा  निकलता  है  वह
 लोहांडीगुड़ा  में  जो  गोली  चली हैं,  उसी से
 स्पष्ट  हो  जाता  है  ।  दण्डकारण्य से  उसका
 कोई  सीधा  सम्बन्ध नहीं  है,  लेविन  असन्तोष
 यहां से  फला  और  लोहांडीगुड़ा में  उसी  बस्तर
 जिले  में  जा  कर  गोली  चल  गई  ।

 दण्डकारण्य  स्कीम  वालों  की  कोरापुट
 बज  प्रद्रहवीं  बैठक  अगस्त,  १९६०  में  हुई  थी,
 उसमें  भौगोलिक  प्रशिक्षण  संस्था  जगदलपुर  सें
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 खोलना  तय  हुआ  था,  उसके  बारे  में  हमारे
 गी  गुहा  116  ने  भी  अभी  प्रश्  उठाया  था  कि

 टैक्नीकल  इंस्टीट्यशंज आप  ओपन  करें  और
 उन  इंस्टीट्यूशन  में  आप  वहां  के  स्थानिक
 आदमियों  को,  वहां  के  आदिवासियों  को

 ट्रेनिंग दें।  वैलाडीला में  आयरन  ओर  का
 काम चल  रहा  है,  रेलवे  लाइन  का  निर्माण

 औ  रहा  है,  कई  फैक्ट्रिज  की  वहां  पर  स्थापना
 होने  वाली  है.  ६  ट्रियल  एरिया  वहां  बन  रहा
 हैऔर  इन  सब  में  आपको  टैक्नीकल  आदमियों
 की  ज़रूरत  पड़ेगी  ।  अगर  वहां  पर  टैक्नीकल

 एजुकेशन  देने  के  स्कूल  नहीं  खुलेंगे,  वहां  से
 स्थानिक  लोगों  को  आप  प्रशिक्षण  देने  के

 लिए  टैक्नीकल  स्कूल  नहीं  खोलेंगे,  तो  नतीजा

 यह  होगा  कि  बाहर  के  लोग  वहां  जा  कर  पैसा
 करायेंगे  और  जो  स्थानिक  लोग  हैं,  उनको

 बाहर  निशाल  दें  ।  आप  ने  जगदलपुर  में
 टैक्नीकल  इंस्टीटयशंज़  देने  की  बात  कबूल
 की  है  ओर  अरब  आप  कहते  हैं  कि  जांच  के
 पश्चात्‌  डी  संभव  होगा  ।  आहिस्ता  आहिस्ता
 करेंगे  ।  इस  योजना पर  कोई  २४  लाख
 रुपया  खर्च  होने  का  अनुमान  लगाया गया  है  |
 मैंने  इसके  बारे  में  होम  मिनिस्ट्री  को  लिखा
 है ओर  उससे  कहा  है  कि  हाउसिंग  मिनिस्ट्री

 से  इसक  नारे  मं  पूछें  क्योंकि  मैंने  सोचा  था  कि
 पता  नहीं,  मुझे  हाउसिंग  मिनिस्ट्री  पर  बोलने
 का  समय  मिले  या  न  मिले  ।  इस  ओर  भी
 आपका  ध्यान  जाना  चाहिये  और  वहां  के
 लोगों  को  प्रशिक्षित  करने  के  काम  में  आपको
 तत्परता  लानी  चाहिये  ।  दण्डकारण्य  के
 अधिकारियों  का  जो  व्यवहार  है,  उनकी  जो

 मनोवृत्ति  है.  उसे  बदलने  के  लिए  यह
 जरूरी  है  ५  यहां  पर  मानव तत्वज्ञानी  की

 नियुक्ति  हो  जो  वहां  के  लोगों  के  मानस  को

 देखते  हुए  आपको  बता  सके  कि  किस  तरह  से
 आप  काम  करें  और  झगड़े  न  हों।  जो  आदि-

 वासी  हैं  वे  कभी  भी  झगड़े  नहीं  रेंगे,  वे
 अपना  संभव  लुटा  देंगे  आपके  लिए  ।  जो
 बहनें  वहां  बाहर  से  आ  रही  हैं  उनकी  आबरू
 वहां  पर  सुरक्षित  रहेगी  ।  वहां  की  जो
 औरत  हैं,  उनकी  तरफ  अगर  कोई  टेढ़ी  नजर
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 से  भी  देखता  है  तो  कतल  हो  जाते  हैं  और
 कतल  करने  वाला  जो  आदमी  होता  है  वह
 पुलिस  स्टेशन  में  जा  कर  कबूल  भी  कर  लेता
 है  कि  उसने  इस  वजह  से  कतल  किया  है।
 मारिया  मर  मशहूर  है  ।  जो  लोग  वहां

 भा  रहे  हैं,  वे  वहां  सुरक्षित  रहेंगे  |
 वह  बड़ी

 अच्छा  इलाका  है  t

 दूसरी  बात  यह  हैकि  आप  सोच  विचार
 कीजिये  और  सारी  चीज़  जो  मध्य  प्रदेश

 सरकार  और  आपके  बीच  में  तय  हुई  है,  उस

 को  आप  पूरा  कीजिये

 आप  की  तरफ  से  हम  पैम्ब्ज  पालिमैंट
 को  फ्लैट्स  भी  दिये  जाते  हैं  ।  जो  इन  की
 बनावट  है  वह  मैं  आप  को  बतलाना  चाहता
 हं  सामने  दरवाजे  में  कांच  लगा  हुआ  है  और

 अगर  कोई  चैम्बर  अंदर  संया  हुआ  हो  चटखनी
 लगा  कर  तो  कोई  भी  आदमी  कांच  तोड़  केर

 पटखनी  खोल  कर  आन्दर  आ  सकता  है  t
 पीछे  का  जो  दरवाजा  है  वह  इतना  कमजोर  है
 कि  कोई  भी  उसके  तोड़  कर  सकता  है,  मैं
 ६५  साल  का  हूं,  मैं  भी  उस  को  आसानी  से
 तोड़  सततता हूं  ।  इन  कारणों से  वहां  चोरियां

 हो  रही  हैं,  दुर्घटनायें  हो  रही  हैं  थोड़ा  सा
 दोष  हम  मेम्बरों  का  भी  है।  किस  तरह  हम

 अपनी  आबरू  की  रक्षा  कर  सकते  हैं,  इस
 को  हमें  भी  देखना  चाहिये  ।  इस  हाउस में
 जितने  भी  माननीय  सदस्य  हैं  उन्हें  भी  इस
 बात  की  तरफ  ध्यान  देना  चाहिये  ।  सभी
 जितने  भी  सर्वेट्स  क्वार्टर  हैं,  वे  सब  लेट
 आउट  उन्होंने  कर  रखे  हैं  -  अगर  उन  को  हम
 सब लेट  किये  रखेंगे  तो  हम  सुरक्षित  नहीं  रह
 सकते  हैं  और  हम  मेम्बरों  की  आबरू  किसी
 वक्त  भी  कोई  भी  आदमी  जिस  को  सर्वेट्स
 क्वाटर  सब  लेट  कर  रखा  है.  लूट  सकता  है
 आज  ११७  और  ११८  नम्बर  के  सर्वेट्स
 क्वार्टरों  में  एक  मद्रासी  और  एक  पंजाबी

 औरत  रहती  हैं,  उन्होंन  एक  दूसरे  को  इतना
 मारा  कि  खूनाखून  हो  गईं  1  पुलिस  की  दौड़
 धूप  हुई  इसको  जे  कर  ।  मशंर  की  चिट्ठियां
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 [औ  उइके]

 भी  भारत  हैं  ओर  चेरियां  भी  हो  जाती  हैं
 भैेम्बरों  ग  पों  7  ये  सारी  जो  बातें  हैं.  इन  की
 भार  ध्यान  दना  चाहिये,  स्पीकर  साहब भी
 ध्यान दें  और  मंत्री  महोदय  भी  ध्यान  दें
 साढ़े  सा.  लख  लोग,  एक  मेम्बर  को  चुन  कर
 यहां  भेजते  हैं।  जब  कई  मेम्बर  देहात  में
 जाता  है  ता  वे  आदर  से  कहते  हैं  कि  दिलो
 के  मेम्बर  सहब  भाये  हैं  ।  मेम्बर  साढ़े  सात
 लाख थ  दरा  चुने  हुए  भादमी  के  साथ इस
 तरह की  बातें  हने  लगें तो  ठीक  नहीं,  नौकरों

 के  क्वार्टर भ  रहने  वाला  कई  भी  आदमी

 हमारी  इस  तरह  से  बेइज्जती  बनने  लगे  तो
 क्या  होग  इस  तरफ  हमारा ध्यान  जाना

 चाहिये  ।  पथ  ही  आप  हम  लोगों  के  ऊपर
 किराया  बढ़ते  ही  चले  गये  हैं  पानी आदि
 का । या  ज  ग्न  है इस  पर  भी  विचार  होना
 चाहिये  ।

 मुझ  आप  ने  रम्य  दिया  इस  के  सिये  मैं
 भाप  क  थन्यथाद  देता  हूं।  मैं  इन  मांगों  का
 समर्थन  +«  हुं  ।  हमारे  मंत्री  महान  पर

 बर्ड  भार  -मेदारी आई  है।  यह  बहुत  कठिन
 बिन  ग  है।  मैं  आशा  करता  हूं  कि  वह  इस
 को  बड़े  acd  दरक  से  निभायेंगे  और  मैं
 पर्वाना  रग  हें  कि  ईश्वर  उनको  इसे
 गिनने  +  शिरा  प्रदान  करे
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 शी  मेहर  चन्द  खन्ना  :  सर्वेट्स  बवाटंश
 की  स्यार मैंट  मैं  नहीं  करता  हूं  t  मैंने  तो

 आज  र  भी  पिसी  का  फिराया  भी  नहीं
 बढ़ाया  है।

 आ  कपूर  सिह  (लुधियाना)  :  दरवाज़ा
 तोड़ने  वान  बात  ?

 भी  मेहर  चन्द  खन्ना  :  दो  रोज  हए  एक
 बहन  क  उदासी  »

 eta;  gaa:  मेरे  पास  इत्तिला

 हैमैंधतस  हूं  ।जो  चरी  हई  था  मैंने
 होम  हिस्ट्री  शो  रहा  है  और  उन्होंने  खास
 इंतजाम  या  है  इस  |
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 शी  मेहर  चन्द  wet:  मैंने वह  दिया  है
 10  जो  पीछे  की  दौर  हाउस  बाच  लंगा
 दिया  जाये  ।  दूसरे  मैंने  यह  पह  दिय  है  कि
 जो  पीछे  का  दरवाजा  है  गर  रह  मजबूत
 नही  है  ता  उस  को  इयन  ग्रस्त  बनाऊंगा  कि
 मेरे  भाई  ताड़  नहीं  संगे  ।

 Shrimati  Jyotsna  Chanda  (Cachar):
 Mr.  Speaker,  Sir,  I  rise  to  supvort  the
 Demands  for  Grants  of  the  Ministry
 of  Works,  Housing  and  Rehabilitation.
 1  shall  try  to  confine  myself  only  to
 rehabilitation  for  I  feel  at  this  junc-
 ture  rehabilitation  of  the  refugees  who
 are  pouring  in  from  January  last  has
 become  a  national  problem  Mcra-
 over,  rehabilitation  of  the  displaced
 persons  from  East  Pakistan  whe  have
 come  early  has  not  been  successfuliy
 completed.

 at  has  been  stated  on  pape  62  of  the
 Report  of  this  Ministry  that  except
 residuary  probems  in  West  Bengal,
 the  rehabilitation  of  displaced  persons
 in  Assam,  Tripura,  Bihar,  Orissa  and
 Uttar  Pradesh  has  been  practicaliy
 completed.  I  have  no  persunal  know-
 ledge  of  other  States  but,  so  far  as
 Assam  is  concerned,  I  would  like  to
 draw  the  attention  of  the  House  to  tne
 fact  that  the  rehabilitation  of  displace
 ed  persons,  at  least  in  Cachar  distr-ct
 of  Assam,  has  not  been  completed;
 rather,  it  1s  a  fai'ure.  Rehabilitatun
 benefits  were  tota’ly  stopped  from
 1958  after  a  decision  wa;  taken  in  the
 conference  in  Darjeeling  in  November
 1957.  Some  of  the  displaced  persons
 were  taken  in  the  category  of  ITA
 Scheme  in  Cacher  to  be  settlei  in  the
 tea  garden  areas  with  cultivable  land.
 but  most  of  them  were  not  provited
 with  any  cultivable  land—thev  re
 stil  strugging  with  life  and  death
 This  scheme  has  totalv  failed:  no
 other  es  istance  was  fiven  to  them
 to  rehabilitate  them.  1  zemember
 correct!y,  on  my  request  Government
 ag-eed  to  set  up  an  enquirv  committce
 to  fing  out  the  reasons  for  its  failure
 I  do  not  know  how  far  this  -ammittee
 has  acted.  उ  would  be  glad  if  the  hon.
 Minister  will  give  us  some  licht
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 regarding  the  findings  of  the  Com+
 mittee.  #  !  ents

 Financial  as;istance  has  been  sanc-
 tioned  to  the  tubercular  patients  and
 their  fami  ies  by  the  Centra!  Guvern-
 ment  and  money  is  to  be  distributed
 thiough  the  State  Government  oi
 Assam.  But  with  regret  1  have  to
 inform  the  House  that  these  T.B.
 patient;  of  the  Cachar  district  do  not
 receive  money  monthly  to  continue
 their  treatment.  Sometimes  they  get
 it  by  the  eng  of  the  financia!  year.
 Does  this  heip  them  anyway  eitner  to
 cure  them  or  to  save  them  from  star-
 vation?  The  other  day,  the  hon.  Min-
 ister  of  Heaith  has  stated  in  this
 House  that  more  attention  is  paid  for
 the  continuity  of  treatment  of  the
 T.B.  patients.  But,  in  the  case  of
 displaced  T.B.  patients  in  Cachar  the
 continuity  of  treatment  could  not  be
 followed;  rather,  they  are  driven  to-
 wards  death  and  they  contaminate  the
 disease  to  others.

 We  hsve  been  told  when  the  “cha-
 dilitation  Department  was  ००४०  down
 that  the  normal  departments  of  the
 State  Government  will  take  over
 charge  of  the  commitments  of  the
 displaced  per  ons.  The  T.B.  patients
 of  Cachar,  when  approach  the  Ass2m
 Government  they  are  informed  that
 the  Cent  a  Health  Ministry  do  not
 release  money  in  time  for  distribution
 to  them.  When  the  Central  Govern.
 ment  is  approached,  it  says  that  the
 A  sam  Gove-nment  does  not  forward

 he  chemes  in  time.  1  de  net  know
 who  is  at  fault  but!  feel  the  sufferings
 of  the  un’ortunate  victims  of  T.B.  and
 their  families.  1  request  that  some
 ways  and  means  may  be  found  to  get
 over  such  difficu'ties  of  red  t23pism
 and  committed  monev  chou'd  =  reach
 their  hands  in  time  to  keep  contnuitv
 of  T.B  treatment  and  save  them  from
 starvation.

 1  would  like  to  draw  the  attention
 of  the  Hone  in  connection  with  ano-
 ther  scheme,  i.e  the  Centra’  Tractor
 Organisatio1  scheme  which  was  taken
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 up  by  the  Central  Ministry  of  Rehabi-
 litation  in  my  district  of  Cachar  for
 reclamation  of  land  for  the  refugees.
 After  wasting  a  few  lakh;  of  rupees,
 the  scheme  was  abandoned;  no  land
 was  reclaimed  or  distributed  among
 those  displaced  persons.  The  fate  of
 these  persons  13  worse,  and  J  have  not
 witnessed  such  a  scene  elsewhere.  I
 do  not  know  on  account  of  whose  fault
 such  a  colossal  waste  uf  public  money
 was  incurred  and  whether  anybcdy
 was  neld  responsible  for  its  failure.
 1  would  humbly  submit  that  the  Gov-
 ernment  should  enquire  and  fix  res-
 ponsibility  for  sucn  wastage  of  money.

 Regarding  the  stipends  awarded  tn-  /
 the  school  and  col'ege  students,  they”

 I  fee]  that have  been  tota'ly  stopped.
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 at  least  those  students  who  are  the’
 liability  of  the  Government,  being  ia,
 the  Destitute  Home  in  Silchar,  should
 be  given  financial  assistance  to  prose-
 cute  their  studies  till  they  are  reha--
 bi  itated:  otherwise,  they  wi!l  grow  as
 unsocial  elements,
 1035  to  the  country.

 16.22  hrs.

 (Mr.  Deputry-SpeAKer  in  the  Chair.].

 Now  I  wou'd  like  to  deal  with  the
 present  influx  of  refugees.  I  am  g'ad
 that  the  Government  have  telaxed
 some  of  the  rules.  I  would  like  to
 d-ew  the  attention  of  the  Government
 to  the  fact  that  some  boys  are  comirg
 to  Assam  without  migration  certi-
 ficates  and  they  are  facing  difficulties
 in  admis  ion  to  schoo's  and  cv leges.
 Un  ९5५  there  is  some  directive  from
 the  Centre  to  the  Assam  Government
 to  admit  them  in  schools  and  col'eges
 after  proper  examinction  and  test.  I
 am  afraid  these  boys  will  be  compelled
 te  give  up  studies

 We  find  from  the  report  that  upto
 29th  March  1964  in  West  Bengal  1
 Yotth,  in  Tripura  20009  in  Gara  Hive
 75.990  and  in  other  dist-ict:  of  Assam
 5.900  refugees  have  already  arrived
 and  the  influx  stil’  continues  una  uated.

 which  is  a  great:
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 (Shrimati  Jyotsna  Chanda]
 “The  refugees  are  taken  away  directly
 from  West  Bengal  to  Mana  camp  near

 Raipur.  More  than  70,000  migrants
 are  in  the  camps  in  Garo  Hills  More
 than  2,000  labourers  from  tea  planta-
 tion  area  in  East  Pakistan  have  arriv-
 ed  in  Cachar.  Some  middle  class
 families  have  also  arrived  in  Cachar.

 I  am  glad  to  find  that  all  other
 States  have  agreed  to  settle  these
 wnortunate  migrants  in  their  respec-
 tive  States.  Relief  arrangements  have
 been  made  by  the  Government  as  well
 as  by  the  private  agencies—such  85
 Ramakrishna  Mission,  Bharat  Seva-
 aram  Sangha,  Shri  Sarada  Sangha,  etc.

 The  other  day  I  saw  in  the  news-
 papers  that  the  hon,  Minister  of  Indus-
 tries  of  Assam  had  discussed  with  the
 Central  Government  about  the  reha-
 bilitation  schemes  of  the  plain  tribals
 who  have  taken  refuge  in  Assam.  But
 I  do  not  find  any  scheme  being  dis-
 cussed  for  the  rehabilitation  of  the
 labourers  who  have  come  across  to
 Cachar.  Tea  is  the  only  industry  in
 Cachar  and  it  is  not  in  a  flourishing
 condition.  A  few  thousands  of  labour
 are  already  unemployed  as  retrenched
 labour  in  the  district  of  Cachar.  It
 seems  that  road  construction  works
 will  be  taken  up  in  the  District  of
 Garo  Hills  for  the  rehabilitation  of  the
 migrant  plain  Tribals.  It  is  a  good
 suggestion  but  one  has  10  consider
 that  rainy  season  breaks  early  un
 Assam,  even  in  the  April.  I  fear  road
 construction  work  may  be  hampered
 Particularly  in  the  Hill  areas.

 1  would  humbly  submit  to  the
 Government  for  their  consideration  the
 establishing  of  small-scale  industries
 in  Cachar  to  give  employment  to
 those  labourers  and  middle-class  peo-
 ple  who  have  migrated  to  Cachar,
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 Natural  résources,  iike,  cane,  bamboo are  in  abundance  in  Cachar.  Fruits,
 like,  oranges  and  pineapples  are
 available  which  can  be  canned  and
 preserved.  There  is  a  small  fruit  pre-
 servation  factory  at  Silchar  which  can
 be  expanded  ahd  developed  to  give
 employment  to  those  migrants.

 I  would  like  to  make  another  pro-
 posal  for  the  consideration  of  the
 Government,  The  railvray  track  which
 runs  through  the  Naga  area.  has
 thick  jungles  on  both  sides  of  the
 railway  line  and  it  is  frequently  raid-
 ed  by  the  Naga  hostiles  because  of
 which  trains  cannot  run  at  night
 through  those  areas,  This  jungle
 should  be  cleared,  two  miles  on  both
 sides,  by  the  migrants  who  will  have
 employment  and  they  should  be  re-
 habilitated  there.  Land  should  9९
 provided  for  cultivation  which  will
 yield  more  produce  and  would  totally
 stop  the  raids  by  the  Naga  hostiles.

 I  would  request  the  Government  to
 consider  about  the  compensation  of
 these  refugees  from  East  Pakistan.

 Before  I  conclude,  I  being  a  mother,
 appeal  to  the  Government  through
 you  that  at  the  coming  conference  bet-
 ween  the  Home  Ministers  of  Pakistan
 and  India  a  point  should  be  made  that
 women  who  are  abducted  and  mole-
 sted  by  the  Pakistanis  should  be  re-
 scued  immediately.

 Shri  Basappa:  Mr.  Deputy-Speaker,
 Sir,  having  seen  the  intense  feelings
 of  Members  of  Parliament,  particular-
 ly  from  Bengal,  I  would  like  to  say
 that  it  is  high  time  that  the  hon.
 Minister  should  take  note  of  these
 feelings  and  tears  that  have  been  shed
 on  the  floor  of  this  House  and  gee
 that  something  concrete  is  done  for
 solving  this  big  problem.  The  magni-
 tude  of  the  problem  is  increasing  in
 a  big  way.  Not  only  two  lakhs  of
 people  are  coming  here  but,  as  was
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 presupposed  or  predicted  by  some  hon,
 Members  here,  it  may  go  even  up  to

 million  and  I  do  not  know,  as  the
 feeling  exhibited  by  Shri  Guha  indi-

 ted,  if  this  continues,  even  90  mil-
 jon  may  find  shelter.
 Shri  Melir  Chang  Khanna:  9

 million.

 Shri  Basappa;  Even  that  figure  is
 shocking.

 How  could  this  problem  be  solved?
 Apart  from  the  magnitude  of  this  pro-
 blem,  the  horrors  and  atrocities  that
 have  been  committed  makes  the
 problem  still  worse,  Therefore  the
 conscience  of  the  world  has  to  be
 aroused,  Is  it  necessary  to  arouse  the
 conscience  of  the  world?  What  is
 the  world’s  conscience  doing  when
 things  are  happening  like  that?  It
 ig  high  time  that  the  big  and  great
 countries  of  the  world  should  take
 nate  of  it.

 In  December  last  the  new  Presi-
 ‘dent  of  America,  while  speaking,  said
 that  they  have  still  belief  in  the
 tights  of  man;  the  death  of  Kennedy
 will  not  stop  the  object  of  America
 to  carry  conviction  to  the  world  that
 they  will  protect  the  rights  of  man
 whereever  they  may  be.  If  this  is
 true  then  it  is  high  time  that  they
 shoud  look  towards  this  part  of  the
 country  and  see  what  is  happening.
 They  should  see  that  they  do  not
 succumb  to  the  trick  played  by  Pakis-
 tan,  but,  on  the  other  hand,  they
 should  reverse  their  policy  and  stand
 by!  the  thing  for  which  they  stand.
 Not  only  the  Members  from  Bengal
 but  the  Members  from  all  parts  of
 India  are  alive  to  this  problem  and,
 therefore,  the  various  States  are
 coming  forward,  including  Mysore,
 and  they  are  prepared  to  help  these
 brethren  when  they  come  and  to  see
 that  they  are  properly  rehabilitated.
 When  we  are  tackling  this  big  pro-
 blem,  we  should  not  be  overwhelmed
 by  the  staggering  nature  of  it  but  we
 must  exhibit  some  sort  of  a  courage
 and  on  this  lies  the  greatness  of  this
 country.  I  would  not  like  to  em-
 Phasize  all  these  aspects  though  I
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 come  from  that  part  of  the  country
 but  still  all  our  feelings  are  with
 them.  It  ig  upto  all  of  us  to  take
 measures,  when  that  Conference  of
 Home  Ministers  takes  place  here,  to
 emphasize  on  them  that  these  things
 must  be  put  an  end  to.  I  do  not  know
 how  our  Government  will  be  able  to
 put  forward  their  case,  though  righte-
 ous  before  them,  and  whether  it  will
 be  possible  for  them  to  convince  peo-
 ple  who  are  not  to  be  convinced  at  all.

 Now,  coming  to  the  Ministry's  De-
 mands,  I  would  like  to  take  the  House
 from  that  part  to  the  other  relevant
 matters  of  the  Ministry  also.  This
 Ministry  has  to  deal  with  two  mighty
 problems  that  have  come  after  the
 Independence,  that  is,  the  problem  of
 housing  and  rehabilitation  of  minori-
 ties.  The  Master  Plans  for  the  vari-
 ous  cities  and  the  rural  housing
 schemes  cost  us  very  much  and  _  the
 way  in  which  we  are  going  I  do  not
 know  when  we  are  going  to  solve
 this  problem.  There  is  the  shortage
 of  houses  everywhere,  The  primary
 needs  of  the  people  have  not  2660
 met  even  in  these  Three  Plans.  Only
 Rs.  86  crores  have  been  spent  out  of
 Rs.  182  crores  meant  for  the  Third
 Plan  upto  this  time.  That  means
 there  is  going  to  be  a  shortfall.  Even
 in  the  Mid-Term  Appraisal,  they
 have  come  to  the  conclusion  that  a
 comprehensive  and  systematic  ap-
 proach  will  have  to  be  made  in  this
 direction.  Even  the  National  Deve-
 lopment  Council  has  stated  that  un-
 satisfactory  living  conditions  -nust
 receive  special  consideration.  The
 helpless  Minister  looking  to  the
 States  says  that  the  encourage-
 ment  from  the  States  is  most  dis-
 appointing.  He  said  that  the  other
 day  in  answer  to  one  of  the  questions.
 Low  priorities  have  been  given  by  the
 States  taking  emergency  into  consi-
 deration  and  some  of  the  amounts
 have  been  diverted  to  some  other
 things  so  much  so  that  the  amount
 set  apart  for  the  housing  schemes  has
 not  been  spent  and  the  conditions  of
 housing—these  are  the  primary  needs
 of  the  rural  folk  of  the  country—re-
 main  where  they  are,  Of  course,  the
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 1.  I.  C.  is  caming  forward  with  some
 loans  and  other  things.  All  advantage
 should  be  taken  from  that,  It  is  a
 good  feature  that  there  are  hous'ng
 cooperatives  coming  up  here  and
 there  but  they  must  be  in  larger
 numbers,  So  far  as  the  low  income
 housing  scheme  ig  concerned,  the
 progress  is  very  very  small  and  even
 the  rural  housing  schemes  and  the
 plantation  labour  schemes  are  most
 unsatisfactory.  In  these  circums:ances
 it  is  high  time  that  this  Ministry
 should  give  greater  attention  to  the
 problem  of  housing  which  is  the  most
 primary  need  of  the  people.

 In  regard  to  some  of  the  points
 mentioned  by  the  Twenty-fourth  Re-
 port  of  the  Public  Accounts  Commi-
 ttee,  of  course,  the  scope  of  mis-
 Management  is  very  great  in  this
 Rehabilitation  work.  Therefore,
 greater  care  should  be  taken.  While
 we  spend  huge  amounts  on  these
 people,  we  must  also  remember  that
 the  amount  is  a  very  precious  one,
 and,  therefore,  we  should  take  great
 care  to  sea  that  it  is  spent  well.

 It  has  been  reported  in  the  24th
 report  of  the  Public  Accounts  Commi-
 ttee  that  the  scheme  to  rehabilitate
 660  refugee  families  in  the  Kotah  re-
 gion  has  been  found  to  be  a  failure.
 The  Ministry  themselves  had  admitted
 that  it  was  a  bad  scheme,  80  they
 had  abandoned  that.  Besides,  because
 a  proper  evaluation  wag  not  made,
 Government  were  put  to  a  1055  of
 Rs.  16  lakhs  or  so,  That  is  what  is
 reported  here  in  this  report.  The
 charge  was  dropped  in  the  case  of
 the  officer  concerned,  while  another
 officer  was  allowed  to  resign  without
 any  explanation  being  asked  from  him
 why  he  caused  all  th’s  loss,  Even
 because  of  injudicious  purchases,  they
 were  put  to  a  1055.  A  number  of
 such  things  have  been  stated  in  this
 report.  I  think  that  Government
 should  take  care  to  see  that  all  these
 things  are  correctea.

 Just  at  the  time  when  the  hon.
 Minister  has  thought  that  the  re-
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 habilitation  is  complete,  and  when  it
 has  been  stated  snce  1958  that  no
 more  migrants  will  be  given  any
 benefits,  we  find  that  this  new  influx
 has  come  in  1964.  It  has:  been  stated
 that  the  work  on  the  residuary  pru-
 blem  would  come  to  about’  Rs,  22
 crores.  When  that  programme  15  on
 hand,  we  find  that  another  big  influx
 has  come  now.  This  has  been  regard-
 ed  by  every  section  of  the  Hous>  as
 a  national  problem,  and,  therefore,
 something  more  will  have  to  be  done.

 The  tempo  of  the  Dandakaranya
 project  should  be  stepped  up.  Wt
 has  been  stated  that  10,000  famil-es
 are  to  be  accommodated  there.  I
 would  submit  that  not  merely  relief
 should  be  given  to  them,  but  reset-
 tlement  also  has  to  take  place.  In
 these  circumstances,  the  insinuation
 made  by  Pakistan  is  that  we  are
 trying  to  invite  them  here,  That  18
 something  to  which  we  should  strong-
 ly  object.  The  hon,  M  nis'er .  without
 Portfolio,  Shri  Lal  Bahadur  _  Shastri
 gave  a  fitting  reply  to  this  yesterdav
 and  stated  that  it  wag  not  because  cf
 any  inviation  that  they  were  coming
 here  but  because  of  the  inhuman
 treatment  that  was  meted  out  to  them
 in  Pakistan;  when  ther  life  was  in-
 secure,  when  ther  property  was  in-
 secuve  and  when  their  honour  was
 insecure,  what  else  could  they  do
 except  to  migra‘e?  If  some  good
 treatment  is  given  to  them  when
 they  come  here,  even  that  is  mistaken
 and  misunderstood  or  rather  not
 misunderstood  but  they  deliberately
 say  that  we  are  trying  to  invite  them.
 I  would  submit  that  when  the  Home
 Ministers  of  the  two  countres  .neet,
 these  things  should  be  pointed  out
 to  them  very  clearly,  and  a  firm  policv
 decision  will  have  to  be  taken  in  this
 regard,  so  that  the  problem  of  mino-.
 rities  or  the  communal  problem  will
 be  put  an  end  to.

 I  think  that  the  decis'on  that  has
 been,  taken  about  release  of  Seikh
 Abdullah  will  go  a  long  way  in
 patching  up  the  communal  troubles
 and  also  in  bringing  about  greater  in-
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 tegration  of  Kashmir  with  India  hy
 which  a  solid  foundation  will  be  laid
 for  solving  .he  problem  of  minorities.

 This  problem  will  have  to  be  solved.
 ‘The  people  of  the  world  must  look  at
 ‘this  problem  not  merely  as  a  problem
 relating  to  India  but  as  a  world  pro-
 ‘blem.  Who  is  right  and  who  is  wrong
 must  be  clearly  made  known.  The
 publicity  hag  to  be  strengthened.  This
 problem  must  be  overcome  by  81
 these  measures.

 Mr.  Deputy-Speaker:  Shri  Kamath.

 Shri  Mohan  Swarup  (Pilibhit):
 There  is  no  quorum  in  the  House.

 श्रीवती  सरे दरा बाई  शय  (दामन)  :
 उपाय  महोदय,  मैं  माननीय  मंत्री  श्री

 ख़न्ना  से  प्रार्थना  करना  चाहती  हूं  कि  सागर
 जिले  4  धामनी  का  किला  वीरान  पड़ा  है।
 बड़ा  भारा  जिला  हैऔर  बहुत  उपजाऊ  जगह
 है  ।  पुराने  जमाने  भ॑  धामनी  शहर  उजड़  कर

 सागर  जिला  बना  था  ।  वहां  पर  बला  नदी
 है,  वार्ड नदी  है।  हर  साल  बाल  यती

 का  चत  मेला  लगता  है।  वहां  पर  आप  कम  से
 कम  दस  हजार  शरगार्थी  भेज  सते  हैं  7  आप
 सागर  और  दमोह  भ  कम  से  कम  दस  हजार
 शरणार्थियों  को  भेड़िये  ।  वे  आसानी से  वहां

 रह  सकते  हैं।
 Mr.  Deputy-Speaker:  The  bell  is

 ‘being  rung—Now  there  igs  quorum.

 Shri  Hari  Vishnu  Kamath:  Mr.
 Deputy-Speaker,  in  the  presiding
 deity  of  the  Ministry  of  Works,
 Housing  and  Rehabil:tation,  we  have,
 by  one  of  those  happy  quirks  of  fate,

 आ  man  who,  in  pre-partition  India  in
 the  North-West  Frontier  Province
 worked  his  way  up  from  humble  be-
 ginnings,  rose  to  eminence,  and  sub-
 sequently  came  to  Delhi  as  one  of  the
 unfortunate  victimg  of  partition,  a
 ‘refugee,  a  high  class  refugee  though,
 ‘but  again,  I  am  glad  to  gay,  climbed
 ध्  and  up;  and  J  am  glad  to  find  that
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 he  has  been  completely  rehabi.itated,
 having  become  a  Minister  who  has
 so  far,  however,  just  missed  Cabinet
 rank.  He  tops  the  list  today  of
 Ministers  of  State,  I  know  that  he
 hopes  to  attain,  and  is  confident  of
 attaining,  Cabinet  status  ere  long,  as
 he  securely  enjoys  the  confidence  of
 the  Prime  Minister.

 With  such  background,  it  is  not
 unnatural,  nay,  it  is  inevitable,  that
 he  often  appears  to  sympathise  with
 the  houseless,  homeless  millions  of
 our  vast  poverty-stricken  land,  though
 sometimes  his  uncharitable  critics
 mistake  those  sympathetic  effusions
 as  crocodile  tears.  It  is,  however,  not
 the  fault  entirely  for  his  critics  either,
 because  I  have  heard  that  in  his  more
 expans ve  moods  he  is  known  to.  ४
 fond  of,  nay  proud  of,  saying:

 “मे  पठान हूं  में  लेना  जानता  हूं,  देना  नहीं।”

 The  Minister  10055  after,  is  in  charge
 of,  one  of  the  three  primary  needs  of
 man,  that  is  housing,  We  say  in  Hindi
 roti,  kothi  aur  dhoti.  Out  of  this  roti,
 kothi  and  dhoti,  he  is  in  charge  of  the
 kothi  business.

 Last  year,  replying  to  the  debate  in
 this  House  in  the  Budget  _  session
 during  the  course  of  the  Ministry's
 Demands,  he  said:

 “Attention  hag  been  paid  to  food
 and  clothing,  but  the  same  atten-
 tion  has  not  been  paid  to  housing.”

 How  true,  and  what  a  realisation  did
 dawn  upon  him  last  year!  And  I
 am  sure  he  will  agree  with  me  when
 I  say  that  even  today  the  problem
 stares  starkly  in  the  face  of  Govern-
 ment,  that  attention  today  perhaps  is
 paid  to  food  and  clothing,  but  not  as
 much  attention  to  housing,  not  sys-
 tematic,  planned  attention  to  housing.
 There  is  what  I  may  call  planned
 planlessness  so  far  as  rousing  is  con-
 cerned.

 Works  and  housing—you  can  put
 them  more  or  less  together;  they  are
 building  and  unbuilding,  destroying
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 and  constructing.  All  these  activities
 go  together—to’  demolish  quite  a  few
 things  and  erect  some  things  on  those
 sites  or  elsewhere,  AS  185  been
 rightly  said  by  Bernard  Shaw,  else,
 you  cannot  build  truly  unless  you
 destroy.  That,  I  suppose,  is  the
 cue  which  the  hon.  Minister  has
 taken.  Unless  you  destroy,  you  can-
 not  build  effectively  or  beautifully.

 I  am  reminded  in  this  connection,
 before  I  pass  on  to  other  matters,  of
 the  Constitution  House,  which  has
 now  passed  into  history,  which  was
 demolished  last  year,  You,  Sir,  are
 also  smiling.  I  think  you  are  appre-
 ciat'ng  the  matter,  because  you  were
 also  concerned;  as  the  Chairman  of
 the  House  Committee,  it  must  have
 come  before  you,  It  has  alre:dy  pass-
 ed  into  history,  but  when  I  met  the
 Prime  Minister  last  year.

 Shri  Banumanthaiya
 City):

 (Bangalore
 It  will  take  a  new  shupc.

 Shri  Hari  Vishnu  Kamath:  It  will
 not  be  there,  something  else  will  be
 there.

 When  I  met  the  Prime  Minister  last
 year,  he  was  good  enough  to  agree.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 The  hon.  Member  became  a  refugee!

 Shri  Hari  Vishnu  Kamath:
 refugee  even  now.

 Iam 8

 The  Prime  Minister  was  good  enough
 to  suggest  that  on  that  site  where  the
 Constitution  House  stood,  a  plaque
 would  be  placed  to  show  that  the
 Constitution  House,  where  the  Con-
 gress  Party  in  the  Constituent  Assem-
 bly  held  meetings  for  day  to  day  to
 discuss  the  draft  ‘Constitution,  stood
 there.

 Shri  Hanumanthalya;  The  same
 fhame  May  be  given  to  the  new  house.

 Shri  Hari  Visttinu  Kamath:
 that  to  you.

 I  leave
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 Shri  Khadilkar  (Khed):  0०  the
 plaque  your  name  should  also  be
 mentioned.

 Shri  Hari  Vishnu  Kamath:  Wii)
 the  Anti-Corruption  Committee  of
 which  Shri  Khadilkar  is  a  member
 look  after  it?

 I  would  only  suggest  that  the  Minis-
 ter  might  consider  this  matter,  and  I
 am  sure  he  will  agree  with  the  Prime
 Minister  in  this  respect  at  least,  if
 not  in  other  matters,  and  see  that  the
 plaque  to  commemorate  the  Consti-
 tution  House  is  put  up  where  it  is
 needed.

 The  CPWD  has  been  variously  des-
 cribed  as  the  Public  Waste.  Depart-
 ment,  the  Private  Wangling  Depart-
 ment,  and  the  Plunder  without  Detec-
 tion  department.  I  do  not  know
 which  cap  fits  him,  I  mean,  his  Minis-
 try  or  Dcpartment;  I  do  not  mean
 him  personally,  but  the  CPWD._  It
 is  engaged  in  vast  construction
 schemes.  Crores  have  been  put  in
 the  hands  of  the  Ministry  and  the
 CPWD,  and  I  hope  they  will  make  a
 good  job  of  this  whole  affair,

 In  Delhi  itself,  with  which  we  are:
 familiar,  buildings  are  going  up,
 there  is  vertical  construction;  natural-
 ly,  there  is  pressure  on  space  and  we
 have  taken  to  vertical  construction,
 not  horizontal  so  much  85  vertical
 Big  buildings,  not  skyscrapers
 perhaps  yet,  not  the  American  pattern.
 skyscrapers,  but  whatever  they  may
 be  some  of  them  are  eye-sores.  I
 wish  the  architects  had  a  better  eye
 to  a  little  aesthetics,  art  and  beauty
 in  construction.

 There  was  the  episode,  J  believe,  of
 Monsieur  Clemenceau,  who  came  to
 Delhi  in  the  early  twenties.  He  was
 shown  round  the  Capital,  big  things
 coming  up.  He  had  a  fine  sense  of
 humour,  may  be  a  little  cyni-
 cal;  he  was  shown  _  round,  he
 admired  the  big  buildings  and  final-
 ly  made  a  very  cryptic  comment  ht
 said  in  French:  Quetles  ruines  magni-
 fiques!  That  is  to  say,  what  magni-
 ficent  ruins  they  will  make!  I  am
 afraid  that  these  buildings  that  are
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 going  up  into  the  air,  from  the  ground,
 will  not  even  make  magnificient  ruins;
 they  may  make  good  rubble  perhaps.
 As  far  as  I  can  see.  these  constructions
 are  going  up  without  any  plan.  On
 the  one  hand,  there  is  the  big  Asoka
 Hotel  which  is  showing  some.  profit
 now  after  running  at  a  loss,  I  suppose,
 for  many  years.  There  was  s50me
 trouble  last  year  between  the  manag-
 ing  director  and  the  directors  con-
 cerned  whether  he  should  be  allowed
 to  go  abroad  with  his  wife.  It  was  dis-
 closed  in  answer  to  a  question,  Sir;  it
 is  not  a  private  matter.  Therefore,  he
 resigned.  I  am  glad  to  say  that  the
 Government  took  a  firm  stand  on  this
 matter.  We  would  like  morc  details
 as  to  what  happened  ultimately.  The
 Auditor-General  took  serious  objec-
 tion  to  certain  expenditure  incurr?d

 \by  the  Asoka  Hotel  on  the  managing
 director,  Though  he  paid  Rs.  500  only
 for  his  catering  his  expenditure  on
 his  and  perhaps  his  family’s  food  and
 lodging  came  to  about  Rs.  6000  and
 odd  per  month.  He  paid  Rs.  500  but
 the  expenditure  on  him  was  about
 Rs.  6000.  It  must  be  cleared  up  as  to
 what  exactly  Government’s  position
 was  in  this  matter.

 There  is  another  point.  We  have
 got  what  I  called  heli-hole  ‘ast  De-
 cember,  that  is  the  Lodhi  House  Hostel
 one  room  tenements,  which  the  Prime
 Minister  rightly  condemned  after
 having  been  shown  round  them.  I
 do  not  know  whether  it  was  in  connec-
 tion  with  this  but  since  then  I  think
 better  sense  has  dawned  upon  the
 PWD.  They  are  going  in  for  two-room
 tenements.  A  question  was  answered
 in  this  House  in  early  February  and
 they  are  having  a  window  and  also
 a  jali  opening—must  be  a  ventilator;
 1  do  not  exactly  know  what  it  means.
 But  Lodi  Hostel  rooms  had  no  win-
 dows  at  all;  now  they  are  having
 windows  with  other  hostels.  It  is  a
 step  towards  progress,  of  civilisation
 taken  by  the  Ministry.

 Colonies  are  coming  up  helter-skel-
 ter:  Lakshmibai  Nagar,  Sarojini  Nagar,
 Ramakrishnapuram,  Netaji  Nagar,
 Kidwai  Nagar  in  the  south  zone.  I
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 do  not  know  and  I  would  like  the
 hon,  Minister  to  tell  the  House  as  to
 what  expenditure  is  being  incurred
 on  the  upkeep  of  these  places,  on
 water  and  drainage  on  these  E  FP
 and  ७  quarters;  perhaps  they  are
 mostly  G  &  F  type  quarters.  It  is
 interesting  to  note  that  A,  B,  C,  D,  BE,
 F  type  houses  in  descending  order  for
 Government  employees  quarters  while
 A,  B  and  C  in  ascending  order  for
 MP.  quarters,  I  do  not  know  how
 or  why  it  has  been  worked  out  like
 that.  I  understand  that  for  the  G
 type  quarters  in  these  new  colonies
 in  the  south  zone,  there  is  no  proper
 arrangement  for  upkeep,  for  drainage
 and  water.  I  would  like  to  have  from
 the  hon.  Minister  comparative  figures
 of  amounts  spent  00  the  upkeep,
 water-supply  and  drainage  in  these
 colonies,  poor  peoples  colonies  contain-
 ing  F  &  G  type  quarters,  as  compared
 to  what  I  may  call  the  Shahi  buiid-
 ings,  the  Ministers’  quarters  and  the
 so-called  V.I.Ps.  quarters  in  Delhi,
 because  even  here  I  find,  whatever
 may  be  their  socialist  democratic  pra-
 fessions,  so  far  as  the  CPWD  build-
 ings  and  housings  are  concernea,  there
 is  what  I  may  call  either  aristo-bureau
 or  pluto-bureau.  Because,  I  find  that
 the  old  classes  which  they  have  got
 in  the  Council  of  Ministers—Cabinet
 rank  min‘sters,  ministers  of  State,  de-
 puty  ministers  and  _  parliamentary
 secretaries—these  are  reflected  more
 or  less,  but  in  a  different  manner,  in
 the  housing:  Seva  Nagar,  Vinay  Nagar
 Man  Nagar,  Shan  Nagar,
 I  think  they  have  changed  the  name
 of  Shan  Nagar.  It  is  now  called
 Rabindra  Nagar.  But  they  have  1!
 think  Shahi  Nagar,  I  also  under-
 stand,  that  there  is  Khanna  Nagar.  उ
 do  not  know  whether  it  13  named  after
 him.

 Shri  Mehr  Chand  Khanna:  Not  as
 yet!

 Shri  Hari  Vishnu  Kamath:  It  is
 not  hig  fault!  Now,  the  Minister  last
 year  said  in  answer  ‘to  a  question  that
 provision  of  housing  for  Government
 employees  is  not  an  obligation  on  the
 part  of  Government  but  an  amenity
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 for  the  employees.  Whatever  the
 legal  position,  I  am  afraid  that  this
 fs  hardly  the  attitude  a  Minister  of
 a  welfare  State  should  take.  If  he
 feels  that  this  is  an  amenity  even  for
 ‘Government  employees  and  not  an
 obligation  on  the  part  of  Government,
 उ  do  not  know  how  he  will  try  10
 implement  the  plans  with  regard  to
 housing  in  the  whole  country,  parti-
 cularly  in  the  rural  areas.  This  is
 an  attitude  which  should  not  prevail
 in  a  welfare  State  and  more  so  when
 he  talks  of  the  socialist  pattern.  What
 I  feel  is  that  perhaps  it  is  not  a
 socialist  democracy  that  they  are
 building  but,  as  I  said,  it  is  an  aristo-
 bureaucracy  or  8  pluto-bureaucracy
 that  they  are  bu:lding  in  this  country.

 Then  I  come  to  the  cost  of  cons-
 ‘truction,  It  is  very  high  in  the  CPWD.
 @  would  ask  that  an  experiment  he
 made  in  the  public  sector  and  the
 private  sector:  let  the  public  sector
 put  up  the  same  building  in  th2  same
 area,  of  the  same  size  and  same  di-
 mension,  and  let  the  private  sector
 put  up  the  same  thing,  and  let  us  see
 what  the  cost  will  be.  The  Minister
 stated  last  November  that  it  costs
 Rs,  20  to  Rs,  25  per  sq.  ft,  to  the
 CPWD.  I  have  heard  from  my
 friends—I  am  not  an  authority  he-
 cause  I  have  never  built  a  house  so
 far—that  at  the  most,  today,  the  cost
 of  construction  is  about  Rs.  10  to
 Rs.  12  per  sq.  ft.  But  the  CPWD  is
 spending  Rs.  20  to  Rs.  25  per  sq.  ft.  I
 do  not  know  how.  Let  us  have  an  ex-
 ‘periment;  at  the  most  it  should  not  be
 more  than  Rs.  15  per  sq.  ft.  My
 ‘friends  who  have  built  houses  have
 ‘tola  me.  Let  us  have  authentic  figures
 trom  the  Minister  later  on  whi.e  he
 ‘replies  to  the  debate

 Then  I  come  to  corruption.  The
 ‘Minister  has  admitted  the  existence
 of  corruption  in  the  CPWD.  He  did
 ‘admit,  last  November,  when  we  were
 discussing  the  Lodhi  House  Hostel  or
 in  some  other  connection,  that  there
 15  corruption  and  he  33  fighting  it.
 But  I  am  sorry  to  say  that  it  has  not

 APRIL  4,  1964  for  Grants  9328

 yet  been  eradicated  or  uprooted.  12
 would,  therefore,  appeal  to  the  Go-
 vernment,  of  which  he  is  a  luminous
 light—the  Minister  of  Housing—to
 accept  in  toto,  without  any  mental
 reservation,  the  recommendations  con-
 tained  in  the  final  report  of  the
 Santhanam  Committee,  which  was  laid
 on  the  Table  of  the  House  yesterday.
 (Interruption).  I  hope  the  Cabinet

 will  decide  upon  this  matter  and  come
 to  the  conclusion  that  they  should,  if
 they  have  got  any  moral  principle  left
 in  them,  in  their  working,  accept  the
 report,  just  as  they  accepted  the
 major  recommendations  or  al!  the
 recommendations  of  the  first  report  of
 the  Santhanam  Committee  with  re-
 gard  to  the  Government  emrfioyees
 That  is  the  sine  qua  non  for  a  clean,
 honest  and  efficient  administration  in
 the  country.  (Interruption).  Shri
 Khadilkar  agrees;  I  am  glad  to  see
 that,

 I  shall  now  touch  upon  one  or  two
 other  matters.  The  Minister  is  q  man
 of  great  promise.  He  is  a  promising
 Minister  in  the  sense  that  he  makes
 many  promises,  He  has  made  them
 in  the  past  and  he  is  still  making
 them.  I  am  told  on  reliable  autho-
 rity  that  during  the  last  general  €1९0-
 tion  he  promised  the  unfortunate  re-
 fugees  in  the  Purana  Quila  area,
 where  they  had  been  squatting  for
 10  to  12  or  15  years;  he  assured  thern:

 “आप  बेफिक्र  करो।  हम  कुछ  नहीं  करेंगे”
 आप  लोग  यहीं  रहेंगे  na

 आओ  मे हरचन्द खन्ना  :  माननीय  सदस्य,
 आरी  कामत,  को  इस  बात  का  मुकम्मल  अ्त्यार

 है,  उन  को  पूरा  हक  है  कि  वह  मेरे  मुताल्लिक
 और  मेरी  मिनिस्ट्री  के  मुताल्लिक  जो  भी

 राय  ज़ाहिर करें  और  मैं  भी  उस  का  जवाब

 दगा  ।  लेकिन  मुझ  पर  उन  का  ज़ाती

 एटक  करना  मुनासिब  नज़र  नहीं  आता है
 मुझे  कहना  पड़ेगा  कि  जो  कुछ  दह  कह  रहे  हैं,

 वह  दुरस्त नहीं  है।
 Shri  Hari  Vishnu  Kamath:  Sir,  the

 tinve  taken  by  him  for  this  should  not
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 be  debited  against  me.  There  was
 another  election  recently.  I  think  it
 was  for  the  Rajya  Sabha:  I  forget.
 There  again,  I  heard  from  reliable
 sources,  from  the  voters  themselves
 that  the  Constitution  House  servants’
 quarters....

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  Hari  Vishnu  Kamath:  I  am
 the  only  speaker  for  my  party.

 न  am  told  that  the  Minister  also
 went  there—the  servants’  quarters  of
 the  Constitution  House—with  ihe
 candidate  concerned.  Either  the  candi-
 date  told  them  in  the  presence  of  the
 Minister,  which  the  Minister  q'd  not
 contradict,  that  it  was  by  mistake  tnat
 Constitution  House  was  demolished,
 that  orders  had  been  nassed  for  de-
 molition  of  Constitution  Club,  but  by
 mistake  the  Constitution  House  was
 demolished.

 17  hrs.  a
 {Suer  KHADILKAR  in  the  Chair]

 Shri  Mehr  Chand  Khanna:  The
 hon,  Member  has  got  the  right  to  make
 remarks  about  my  Ministry,  its  work-
 ing,  corruption  and  all  that.  But  he
 is  making  certain  remarks  against  my
 honesty  and  integrity,  which  साट
 entirely  wrong.  I  made  no  such  state-
 ment.

 Shri  Hari  Vishnu  Kamath:  You
 can  deny  that.  You  are  the  Minister.
 “महाजनों  येन  गत :  स  पाया”

 The  Minister  sets  the  pace  for  his
 officers,

 Shri  Mehr  Chand  Khanna:  I  am
 only  appealing  to  the  Chair,  on  a
 point  of  personal  explanation.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  yielding.  There  is  no  right  of
 personal  explanation  to  you  now.  I
 am  speaking  here  now;  you  are  not
 speaking.  You  can  say  whatever  you
 like  in  reply.

 Shri  Mehy  Chand  Khanna:  Will  he
 remember  these  words  that  1  can
 say  whatever  I  like?
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 Shri  Hari  Vishnu  Kamath:  Certain-
 ly.

 Shri  Mehr  Chand  Khanna:  Very
 well.

 Shri  Hari  Vishnu  Kamath:  Cer-
 tainly,  if  you  do  not  yield,  1  will
 not  get  up.  I  was  good  enougk  to  yield,
 though  I  did  not  want  to  yield  to  you
 then.

 Shri  Ranga  (Chittoor):  You
 losing  your  time.

 are

 Shri  Hari  Vishnu  Kamath:  That
 is  why  I  appealed  to  the  Chair  nut  to
 debit  that  time  to  me.

 Mr.  Chairman:  May  1  remind  the
 hon.  Member  to  address  the  Chair?

 I  have
 practice,

 Shri  Hari  Vishnu  Kamath:
 rarely  deviated  from  that
 Sir,

 So,  I  feel  that  so  far  as  this  matter
 is  concerned,  the  Minister  made  cer-
 tain  promises,  Those  promises  were
 made  not  in  a  private  capacity,  but
 in  his  public  capacity,  as  Minister.  I
 do  not  know  why  he  should  take  ex-
 ception  to  it.  Therefore,  I  hoped
 that  he  would  have  kept  those  pre-
 mises.  But  unfortunately,  I  tind  that
 the  promises  made  to  the  rcfugees
 ef  Purana  Qila  area  were  not  merely
 broken  blatantly  and  harshly,  but  it
 came  soon  after  the  sanctimonious  cant
 and  humbug  which  was  expressed  at
 the  Jaipur  mela  of  the  All  India
 Congress  Committee.  (Interruption).

 The  Minister  himself  speaking  on
 the  Public  Premises  Bill  last  year
 gave  this  assurance  in  the  House.  I
 will  read  it:

 “The  idea  is  that  the  people
 should  be  removed  from  public
 premises  and  there  should  be
 orderly  development.”

 He  emphasised  on  this—

 “and  they  should  be  provided
 with  alternative  accommodation.”
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 {Shri  Hari  Vishnu  Kamath]
 But  these  thousands  of  refugees  from
 Purana  Qila  area  were  evicted,  I
 am  told,  under  the  force  and  pressure
 of  bull-dozers,  tractors  and  what  not.
 They  were  tyranically  removed  from
 that  place,  without  providing  alter-
 native  accommodation.

 I  am  racing  against  time  and  I  can
 only  make  my  points.  I  hope,  Sir,
 you  will  be  a  bit  indulgent  because
 I  have  spoken  about  corruption  and
 about  the  committee  of  which  you
 were  also  a  member,

 Mr,  Chairman:  That  will  not  affect
 my  decision.

 Shri  Hari  Vishnu  Kamath:  |  would
 then  refer  to  the  rural  housing  pro-
 blem.  The  State  Governments  are
 reported  to  have  diverted—I  do  not
 know  how  much,  several  lakhs  per-
 haps  of  the  money  which  was  alloca-
 ted  to  them  for  housing  to  other  pur-
 this.  They  should  be  warned  jot  to
 and  he  should  put  his  foot  down  upon
 this.  They  should  be  warned  not  ०
 divert  housing  funds  to  any  other  pur-
 pose.  He  must  set  a  target  for  rural
 housing.  I  would  suggest  that  by  the
 end  of  the  fifth  Plan,  all  the  rural  areas
 must  be  covered.  All  the  500,000  vil-
 lages  must  be  completely  covered  and
 the  target  for  rural  housing  must  be
 attaineq  by  the  end  of  the  fifth  Plan.

 I  would  suggest,  in  this  connection,
 the  establishment  of  a  National  Hous-
 ing  Corporation  on  the  model  of  the
 British  Corporation  which  has  been
 set  up  recently.  The  second  reading
 to  the  Bill  was  given  last  November
 in  the  British  House  of  Commons.  So,
 I  suggest  the  establishment  of  a  Natio-
 nal  Housing  Corporation  with  a  net-
 work  of  cooperative  construction  so-
 cieties.  We  should  have  co-operative
 construction  societies  and  not  thekke-
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 dars  or  contractors  who  are,  some  of
 them  at  least,  neither  honest  nor  effi-
 cient,  We  must  have  co-operative  so-
 cieties  with  the  National  Housing  Cor-
 poration  at  the  apex.  I  hope  the  hon.
 Minister  will  give  thought  10  this
 matter.

 There  are  one  or  two  other  matters
 which  I  want  to  raise  here.  One  is
 about  the  Parliament  Press.  It  has
 been  hanging  fire  for  a  long  time.  It
 was  the  first  Speaker  of  free  India’s
 Parliament,  the  late  Shri  Mavalankar,
 who  mooted  this  proposal  tor  having
 a  Press  for  free  India’s  Parliament.  For
 ten  years  or  more  it  has  been  hanging
 fire.  What  is  the  position  now?  They
 have  just  drawn  the  blueprint.  Expen-
 diture  sanction  for  Rs.  145  lakhs  for
 the  new  press  on  the  Ring  Road,  Delhi,
 has  already  been  issued.  Detailed  plans
 and  estimates  are  under  preparation.
 It  is  said  that  the  construction  work
 is  likely  to  start—wonderful!—within
 the  next  few  months.

 Shri  Joachim  Alva  (Kanara):  We
 have  already  badly  printed  stationery.

 Shri  Hari  Vishnu  Kamath:  I  would
 request  that  the  matter  should  be  ex-
 pedited.  The  Parliament  of  free  India
 is  certainly  not  so  shorn  of  importance
 or  dignity  that  it  does  not  deserve  a
 free,  separate  and  independent  press
 in  the  14th  or  15th  year  of  our  Repub-
 lic.  Even  the  work  has  not  started.
 The  work  should  be  expedited  by  the
 Government.

 One  last  word,  Sir,  and  I  have  done,
 and  that  is  about  the  East  Pakistan
 holocaust  and  the  hundreds  of  thou-
 sands  of  refugees  who  are  pouring  into
 our  country.  His  own  estimate  is  that
 about  two  million—I  do  not  say  it  is
 his  estimate,  it  is  the  Government’s
 estimate;  it  may  be  his  estimate  or
 Shri  Lal  Bahadur  Shastri’;  estimate—
 refugees  will  pour  into  this  country
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 within  the  next  few  months  or  per-
 haps  a  year.  Now,  the  besi  descrip-
 tion  of  this  holocaust  has  becn  of  that
 of  a  East  Pakistan  journalist,  one  of
 the  local  leaders.  This  15  what  he  has
 said:

 “The  shameful]  chapter  that  was
 written  in  the  history  of  East  Pak-
 istan  during  those  black  days  of
 12th  to  25.h  January,  cannct  be
 effaced  even  in  a  hundred  years.”

 It  is  a  shameful  chapter,  and  it  be-
 hoves  the  Government  which  gave  an
 undertaking  to  the  minorities  of  East
 Pakistan—minorities  on  the  eve  of
 partition,  to  treat  this  not  as  a  merely
 administrative  problem,  but  as  a  psy-
 chic,  psychological,  human  problem,
 and  these  refugees  who  are  coming
 through  the  border  in  hundreds  of
 thousands  should  not  be  met  by  hide-
 bound  bureaucrats,  sundried  and  hide-
 bound,  hard  boiled  bureaucrats,  but
 they  should  be  met  with  sympathy  and
 affection,  I  am  told,  in  the  early
 days—I  do  not  know  what  the  posi-
 tion  today  is—as  soon  as  these  refu-
 gees  came  they  were  hustled  tc  go  to
 Dandakaranya,  to  Mana  Camp  and
 then  to  Dandakaranya,  They  were
 not  even  allowed  to  meet  their  reia-
 tives  and  friends.  They  were  hustled.
 I  do  not  know  why  this  indecent  haste
 was  there,  It  was  to  prevent  them,
 perhaps,  from  telling  the  people  on
 this  side  of  the  border  their  tales  of
 suffering  and  humiliation.  This  atti-
 tude  of  the  Government  must  stop.

 Shri  U.  M.  Trivedi:  Why  this  in-
 direct  help  to  Pakistan?

 Shri  Hari  Vishnu  Kamath:  One  last
 word,  Sir,  and  I  will  finish.  The  Min-
 ister  has  been  there  personally.  I
 know  he  can  inject  if  he  wants  to,—
 because  he  hides  a  soft  heart  behind  a
 rough  exterior,—that  spirit  into  the
 bureaucracy  which  is  in  charge  of  the
 administration.  I  askeq  him  one  ques-
 tion  two  weekg  ago,  whether  he  can-
 not  issue  an  appeal  to  raise  resources
 at  home  and  abroad,  to  philanthropic
 organisations  at  home  and  abroad  in
 other  countries  who  have  been  moved
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 to  the  depths  by  the  sufferings  of
 these  refugees.  In  foreign  countries
 also  their  conscience  has  been  roused.
 I  hope  the  Minister  will  appeal  to  those
 foreign  organisations  also  to  contribute
 their  mite  for  the  relief  of  the  suffer-
 ing  of  this  uprooteq  humanity.

 As  1  said,  it  is  a  great  psychological
 problem  and  a  human  problem.  I
 hope,  the  Government  will  not  treat
 it  in  the  manner  that  they  are  doing
 but  will  bestow  on  the  solution  of  this
 problem  more  imagination,  more  sym-
 pathy.  more  tact  and  more  affection
 and  try  their  best  to  raise  the  resources
 at  home  as  well  as  from  abroad.  Then
 only  this  House  will  be  able  to  say
 with  confidence  that  the  Government
 is  alive  to  this  problem.

 The  problem  was  brought  on  by  the
 act  of  the  ruling  party  itsclf.  The
 problem  is  because  of  partition.  The
 hon.  Minister  himself  was  a  refugee.
 He  would  not  have  left  Peshawar  and
 North  West  Frontier  but  for  partition.
 He  knows  it.  Therefore  it  is  up  to  him
 to  tackle  this  problem  in  a  more  seri-
 ous  and  human  manner,  and  see  that
 all  these  millions  of  refugees  are  treat-
 ed  as  human  beings  and  not  as  mere
 one,  two,  three,  as  so  many  numbers
 of  refugees  coming  from  an  alien  land.
 They  are  our  own  kith  and  kin,  blood
 of  our  blood  and  flesh  of  our  flesh.
 Let  the  Government  approach  the  pro-
 blem  in  that  spirit.  Then  alone  will
 success  attend  their  efforts  and  thus
 alone  can  they  claim  to  have  done
 wel!  their  part.

 Shri  P.  क.  Chakraverti  (Dhanbad):
 Indeed  I  must  thank  the  hon.  Minister
 for  the  outspoken  statement  that  he
 has  made  in  the  Report  in  its  chapter
 on  housing,  He  says  there  that,  for
 the  Second  Plan,  the  original  provision
 was  Rs.  120  crores  but  this  was  reduc-
 ed  to  Rs.  84  crores  in  1958.  Then  he
 gives  us  an  account  of  the  projects
 which  have  been  sanctioned  for  the
 construction  of  houses  in  the  Third
 Plan.  The  target  for  ihe  Third  Plan
 was  for  4,35.000  houses  and.  up  till
 now,  we  have  got  only  1,25,000  houses
 sanctioned.  Then  the  hon.  Minister
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 (Shri  P.  R,  Chakraverti]
 deals  with  a  vital  point,  where  1  am
 also  prompted  to  endorse  the  fact  wny
 the  housing  scheme  could  not  be
 brought  to  its  planned  fruition,  since
 it  depends  on  the  ability  and  the  wil-
 lingness  of  the  States  to  spend  on
 housing  roughly  the  proposed  amount
 within  the  ceiling  of  the  annual  Plan.
 And  he  poses  a  question,  namely,  that
 as  yet  there  is  no  law  which  can  com-
 pel  the  States  to  spend  the  sum  al-
 lotted  on  that  specific  purpose.  ‘They
 are  generally  in  a  mood  to  divert  the
 funds  contemplated  for  expenditure  on
 housing.  I  woulg  suggest  that  in  view
 of  this  experience,  the  Ministry  should
 come  forward  with  a  strong  appeal  to
 the  highest  authority  that  there  must
 be  some  rule  which  will  prescribe  that
 these  allocated  funds  must  be  spent
 only  on  housing  and  on  the  particular
 projects  for  which  they  have  been
 sanctioned.  There  is  no  other  alterna-
 tive  but  to  compel  the  State  to  abide
 by  this.

 We  find  that,  for  the  village  hous-
 ing  projects  scheme,  only  Rs,  5  crores
 have  so  far  been  sanctioned  by  way
 of  loans  to  villagers  of  which  Rs.  4
 crores  have  been  disbursed.  A  rather
 very  unfortunate  picture  has
 been  portrayed  by  the  _  state-
 ments  which  have  been  made  by
 the  hon.  Minister  and  as  such,  I  would
 request  the  hon.  Minister,  through  you,
 to  come  forward  with  a  positive  re-
 presentation  to  the  Government  that
 specially  the  weaker  section  of  the
 people,  who  have  been  so  long  denied
 the  privilege  of  living  in  houses,  as
 has  definitely  been  pointed  out  in  the
 Third  Five  Year  Plan,  should  not  be
 deprived  of  the  little  chances,  of  faci-
 lities  which  are  likely  to  be  made
 available  to  them  in  terms  of  the  Plan
 on  the  score  of  lack  of  this  provision
 in  the  law.

 Now,  Sir,  I  come  to  the  main  ques-
 tion,  which  concerns  me  most,  that  is,
 the  question  of  rehabilitation.  This  is
 a  very  big  question—unhappy  outcome
 of  Partition—which  had  been  accept-
 ed  several  years  earlier.  I  would  cnly
 recount  one  clause  in  ihe  Partition
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 Council's  statement  issued  on  July  24,
 1947.  It  was  definitely  recorded  that:

 “Both  the  Congress  and  the  Mus-
 lim  League  have  given  assurances
 of  fair  and  equitable  treatment  to
 the  minorities  after  the  transfer
 of  power.”

 The  two  future  Government  reaffirm-
 eq  these  assurances...

 आ  कछवाय:  सभापति  महोदय  हाउस
 में  कोरम  नहीं  हू।

 Mr.  Chairman:  The  bell  is  being
 rung...  Now  there  is  quorum.
 The  hon.  Member  may  continue.

 Shri  P.  R.  Chakraverti:  As  [  was
 Stating,  it  was  in  1947,  that  the  two
 future  Governments  reaffirmed  their
 assurances:

 “Both  Governments  wish  to  em-
 phasise  that  the  allegiance  and
 loyalty  of  the  minorities  is  to  the
 State  of  which  they  are  citi-
 zens  and  that  it  is  to  the  Govern-
 ment  of  their  own  State  that  they
 should  look  for  the  redress  of
 their  grievances.”

 The  Calcutta  Agreement  of  April  19,
 1948  was  another  step  in  this  direction.
 It  embodied  mutual  assurances  that:

 res  there  shall  be  no  discri-
 mination  against  the  minorities,
 whose  cultural  and  religicus  rights
 shall  be  fully  safeguarded.”

 Then  comes  the  Nehru-Liaquat  Ali
 Pact  signed  on  April  8,  1950  which
 states:

 “The  Government  of  India  and
 Pakistan  solemnly  agree  that  each
 shall  ensure  to  the  minorities
 throughout  its  territory,  ccmplete
 equality  of  citizenship,  irrespec-
 tive  of  religion,  a  full  sense  of
 security  in  respect  of  life,  culture,
 property  and  personal  honour,
 freedom  of  movement,  freedom  of
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 occupation,  speech  and  _  worship
 subject  to  law  and  moraiity.”

 Only  yesterday,  the  Minister  without
 Portfolio  was  kind  enough  to  accept
 the  non-official  Resolution  relating  to
 the  problem  of  refugees  in  an  amend-
 ed  form,  because  he  3150  identified
 himsel¢  with  the  feelings  expresseq  by
 us  im  respect  of  that  non-official  Reso-
 lution.  It  becomes  obvious  that  all
 these  pacts,  all  these  agreements,  all
 these  solemn  declarations,  have  come
 to  nullity.  Even  in  the  context  cf
 that,  in  a  particular  year,  the  Ministry
 of  Rehabilitation  was  _  practically
 coming  to  a  close—the  word  ‘Rehabi-
 litation’  disappeared,  There  was  mm
 name  of  rehabilitation  in  the  Ministry
 ang  was  only  named  the  Ministry  of
 Works,  Housing  and  Supply.  It
 reached  this  stage  because  of  the  mis-
 reading  of  these  factors  which  accru-
 ed  and  intensified  develop  the  agony
 ang  distress  of  millions  of  people
 Today,  it  has  been  accepteg  that  reha-
 bilitation  has  to  be  treated  as  a
 nationa)  problem.  J  express  my  gra-
 titude  to  all  the  Members  in  the  House,
 irrespective  of  their  party  affiliations
 or  the  States  from  which  they  come,
 for  having  accepted  this  proposition;
 it  ig  not  merely  West  Bengal  but  all
 other  States  also  have  expressed
 themselves  fully  that  this  rehabilita-
 tion  problem  is  a  problem  which
 cannot  peter  out  and  no  deadline  can
 be  fixed.  The  earlier  mistake  has
 now  been  remedied.  We  have  now  to
 take  up  the  practica)  problems  of
 rehabilitation.  Rehabilitation  means
 economic,  social  political  and  psycho-
 logical  rehabilitation,  Those  refugees
 must  feel  that  they  are  the  citizens
 of  India,  and  are  entitled  to  share  the
 bliss  and  the  fortune  of  India  and  also
 share  the  obligations  and  responsibi-
 lities  which  as  full  fiedged  citizen  of
 India  they  have  to  discharge.  Indeed
 every  migrant  today  has  expressed
 unequivocally  that  he  is  going  to
 accept  all  the  obligations  and  all  the
 duties.  One  Christian  Reverend  and
 church  dignitary,  while  making  a
 statement  the  other  day,  said  “We
 asked  the  Christians  whether  they
 were  likely  to  go  back  if  al]  the  sense
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 of  security  was  assureg  to  them,  they
 saig  unequ:vocally  ‘We  are  never
 going  back’.”.  So,  it  has  today  dawn-
 «त  on  the  people  of  the  world  that
 no  non-muslim  is  safe  in  Pakistan.
 Some  of  our  friends  are  doubting  the
 genuineness  of  the  feelings  of  western
 powers,  Still,  we  expect  that,  human
 nature  ‘being  what  1  is,  -ve  can
 attempt  to  lay  bare  the  tragic  happen-
 ings  is  all  seriousness  to  them  and
 try  to  make  them  share  our  feeling
 that  these  people,  who  are  doming
 out  of  Pakistan  today  are  not  going
 back.

 Yes,  they  come,  in  numbers—endless
 flow  of  human  beings,  It  cannot  pos-
 sibly  be  counted  just  in  terms  of
 lakhs.  The  hon.  Minister  has  made
 a  statement  that  about  5,000  people
 are  coming  per  day.  One  hon.  Meni-
 ber  has  said  that  about  2  million  people
 would  come,  I  know  Pakistan  pretty
 well.  Ten  million  people  are  there,
 ten  million  people  have  to  come;
 otherwise  they  will  get  killed.  Each
 of  them  is  determined  to  come  to  India
 at  any  cost  even  crawling  on  his  fours.
 It  is  not  a  question  of  counting  in
 terms  of  2  millions,  but  it  is  a  ques-
 tion  of  10  millions  of  human  beings,
 who  have  been  kept  there  as  so  many
 hostages,  whose  life-blood  to  be  squeez-
 ed  out  at  any  moment  on  any  pretext.
 The  other  day,  President  Ayub  Khan
 had  made  a  statement  seeking  to  equ-
 ate  the  sufferings  of  the  East  Pakis-
 tan  Hindus,  Christians  and  Buddhists
 with  the  sufferings  of  the  people  who,
 according  to  him  had  been  driven  out
 of  Assam,  Tripura  and  West  Bengal.
 प  this  is  the  attitude  of  the  highest
 dignitary  and  the  executive  head  of
 Pakistan,  we  must  fully  realise  the
 situation.  Here  is  a  responsibility
 cast  upon  India  for  securing  the  re-
 habilitation  of  the  millions  now
 coming  here  for  shelter.

 The  problem  of  rehabilitaion  has
 been  accepted  as  a  problem  of  India.
 and  it  is  really  very  heartening  to
 know  that  all  the  States  have  come
 forth  with  offers  of  whatever  help

 they  could  render.
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 {Shri  P.  R.  Chakravert)
 So  far  as  Dandakaranya  is  concern-

 ed,  I  hag  the  occasion  to  visit  it,  and
 in  the  light  of  my  visit,  I  have  got
 some  specific  suggestions  to  make.  A
 large  number  of  families  are  now
 being  sent  from  West  Bengal  directly
 to  the  Mana  camp  and  also  some
 other  camps  in  its  neighbourhood.  It
 is  a  tremendous  job.  One  cannot  sit
 here  and  merely  criticise  but  one  has
 to  see  with  one’s  own  eyes  what
 arrangements  are  being  made,  the
 manner  in  which  the  authority  have
 tried  to  solve  the  problem,  instead
 of  leaving  those  people  in  the  lurch
 and  uncareg  for.  I  am  a_  displaced
 person  myself  from  East  Pakistan,
 and,  therefore,  I  claim  to  know  the
 people’s  feelings.  I  went  through
 many  villages  in  Dandakaranya  and
 I  found  that  indeed  some  difficulties
 were  there.  J  would  submit  that  those
 difficulties  shoulqg  be  solved.

 There  is  one  misunderstanding  so
 far  as  Dandakaramya  is  concerned.
 The  nice  pamphlets  put  out  by  the
 Ministry  say  that  it  is  a  place  which
 is  32,000  square  miles  in  area.  ‘That
 is  not  so.  It  is  only  a  smal]  area  of
 land  which  has  been  allotted  by  the
 Government  of  Madhya  Pradesh  and
 the  Government  of  Orissa.  These
 lands  have  mow  been  reclaimeq  and
 some  portion  of  the  lands  have  been
 allotted  to  the  displaced  families,
 whose  number  up  til]  now  15  less  than
 7,000  families,  Out  of  the  reclaimed
 lands,  25  per  cent  must  go  to  the  peo-
 ple  of  the  area,  namely,  the  Adivasis.
 It  is  really  a  happy  augury  to  see  how
 the  Adivasis  have  accepteg  the  people
 from  my  side.  They  are  living  toge-
 ther  amicably.  They  have  no  griev-
 ance  on  that  score.  When  I  asked
 them,  separately,  individually,  ‘How
 do  you  fee}  about  them?’,  I  was  real-
 ly  happy  to  learn  what  they  said.  They
 accepted  them  as  their  own  people.

 J  have  only  to  point  out  one  or  two
 things  in  this  connection,  When  differ-
 emt  areas  are  taken  up,  for  resettle-
 ment  of  refugees,  sometimes  it  has
 been  found  that  the  Adivasis  are  left
 within  the  reclaimed  lands  in  villages
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 isolateq  from  the  rest.  Some  two  or
 three  villages  of  Adivasis  are  left
 over  there  and  these  people  have  to
 take  their  cattle,  two  or  three  miles,
 to  reach  the  place  where  they  have
 to  cultivate.  That  was  their  difficulty.
 They  say  ‘When  all  your  machines  are
 working  round  about  the  village,  we
 are  the  people  who  find  ourselves
 marooned  within  a  small  area  encir-
 cleq  by  large  tracts  of  Jands  reclaimed
 by  D.D.A.  This  factor  has  to  be  taken
 into  consideration  ang  it  has  to  be
 ensured  that  their  ways  of  life,  their
 integrated  society  are  not  disturbed
 on  the  score  of  rehabilitating  these
 Eas:  Pakistan  people  there.

 But  the  main  question  which  _in-
 terested  me  as  a  student  of  economics
 is  this,  that  this  agriculture-oriented
 rehabilitation  is  no  solution  to  the
 problem.  The  original  idea  was  that
 all  the  agriculturists  woulq  go  over
 there.  They  will  have  lands  allotted
 to  the  extent  of  7  acres  per  family.
 They  have  come  from  areas,  where
 the  rainfall  is  amnually  between  200
 and  250  inches.  Here,  they  have  been
 given  lang  in  areas  where  the  rainfall
 is  50  inches,  maximum  60  inches  and
 the  rainfal]  is  there  for  a  particular
 period,  extending  over  only  three
 months.  So,  there  must  be  better  pro-
 vision  for  irrigation  facilities.  That
 can  only  be  possible  if  they  could  get
 wells  dug  up  in  their  fields.  Seven
 acres  make  21  bighas  ang  these  must
 be  irrigated.  Then  they  have  to  have
 dairles,  poultries  and  so  on,

 1  saw  there  1,000-acre  farms.  There
 are  two  such  big  farms,  where  there
 ig  mixeg  farming.  Of  course,  if  these
 farms  also  demonstrate  how  agricul-
 tural  development  can  be  made  possi-
 ble,  people  will  take  to  it  undoubtedly.
 At  the  same  time,  we  must  make
 provision  for  industrial  development
 there.  Initiative  has  to  be  taken  to
 set  up  some  cottage  industries  and
 also  small  industria]  units.  There
 shoulg  be  systematic  planning.  In
 that  way,  We  can  develop  some  in-
 dustries  and  integrate  these  people’s

 form  of  living  with  that.  If  that  ts
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 done,  they  will  ultimately  fing  them-
 selves  in  a  position  to  settle  in  life.

 So  far  as  railway  connections  are
 concerned,  ]  have  a  definite  suggestion
 to  make,  becauSe  I  have  seen  the  set-
 up  there.  There  is  no  railway  line
 connecting  Dandakaranya.  Some
 lines  are  there  on  the  perephery,  My
 definite  proposal  is  that  there  must  be
 a  railway  line  from  Sambalpur  10
 Titlagarh,  then  Raigarh-Umarkot-
 Kondagaon-Jagdalpur-Bailadila.  There
 should  be  a  line  linking  Vizianagaram-
 Salur-Koraput-Borigumma;  then  an-
 other,  Raipur-Dhamtari-Paralkot.

 If  these  railway  lines  are  construct-
 ed  and  if  the  prospects  for  establishing
 industries  are  also  examined  ang  pur-
 sued  and  definite  schemes  organised
 and  put  into  execution,  I  am  sure  this
 rehabilitation  question,  though  it  is  a
 very  stupendous  question,  will  not  be
 So  difficult  to  solve,  specially  with  the
 sympathetic  and  compassionate  treat-
 ment  which  is  being  meted  out  to  the
 refugees  from  all  over  India  from  all
 the  States.  So  it  is  up  to  the  Ministry
 to  proceed  in  that  direction.
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 Our  erstwhile  colleague  in  the  Con-
 gress,  Shri  Kamath,  was  showering
 encomiums  on  Shri  Khanna.  I  would
 say  this  Ministry  today  is  assuming  an
 importance,  irrespective  of  the  ques-
 tion  of  the  eastern  frontier  or  western
 frontier,  and  an  eminence,  that  can
 hardly  be  belittled.  It  is  in  the  fitness
 of  things  that  the  Minister  must  have
 the  rank  of  a  Cabinet  Minister  who
 can  run  the  show  and  have  his  say
 in  the  hierarchy  of  Government

 Shri  Hari  Vishnu  Kamath:  He  can
 be  elevated  to  Cabinet  rank.

 Mr.  Chairman:  Shri  C.  K.  Bhatta-
 charyya.

 Shri  C.  K,  Bhattacharya
 ganj):  Mr,  Chairman....

 (Rai-

 Mr.  Chairman:  He  may  continue  his
 speech  on  Monday.

 17.30  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Monday,  April
 6,  1964|Chaitra  17,  1886  (Saka).
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